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{Mr. Chairman.} -~

passionate atmosphere and iry to get
matters improved. Would you like
to say anything?

Sar1 JAWAHARLAL NEHRU: As I
have said, I am very anxious to face
a8 discussion in this House and the
other House. I also appreciate the
point of view that Dr. Kunzru has
put forward, that it might have been
better to have a discussion as early
as possible. But in the balance we
should consider this matter.

Of course, Sir, as you might know,
in relation to some motions in the
other House we felt that in the
balance it would be better to hold the
discussion a little later. We fixed no
date either there or here. It will
mean a delay nf one month, I know.
But we did tbhink that a short inter-
val would be better from every point
of view , from Governmenf's point of

view. The Speaker there was
pleased to accept. There no date has
been accepted so far. Some Mem-

bers of Parliament are going there.
That by itself, I quite agree, is no
valid reason, but it is a fact that we
have to take into consideration.

s

MOTION FOR ELECTION TO THE
COIR BOARD AND PROGRAMME
THEREOF

Tere MINISTER or INDUSTRY
(SERT MANUBHAT SHAH): Sir, I move:

“That in pursuance of clause (e)
of sub-section (3) of section 4 of
the Coir Industry Act, 19538 (45 of
1853), read with rule 4(1)(e) of
the Coir Industry Rules, 1954, this
House do proceed to elect, in such
manner as the Chairman may direct,
one member from among the mem-
bers of the House to be a member
of the Coir Board.”

The question was put and the
motion was aedopted,

[ RAJYA SABHA ]

of Books (Amdt.)
Bill, 1960
Mgr. CHAIRMAN: I have to inform
Members that the following dates
nave been fixed for receiving nomina-
tions and for holding election, if
necessary, to the Coir Board:—
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1. Number of mem-
bers to be elected One

2. Last dateand time
for receiving no-

minations 1oth August, 1960
(Upto3p.M.)
3. Last date and
time for with-
drawal of candi-
dature . 11th August, 1g60

(Upto3 P.M.)

4. Date and time of
clection 12th August, 1960

(Between 3 p.Mm. and

5 P.M.)

Room No. 63, Pirst

Floor, Parliament
House, New Delhi.

6. Method of election Proportional  repre-
sentation by means
of the single trans-
ferable vote.

s. Place of election

THE PRESS AND REGISTRATION
OF BOOKS (AMENDMENT) BILL,
1960

Tyge MINISTER or INFORMATION
AND BROADCASTING (Dr. B. V.
Kesxar): Sir, I beg to move:

“That the Bill further to amend
the Press and Registration of Books
Act, 1867, be taken into considera-
uon.”

Sir, this a short Bill amending the
Act which was passed in 1955 and its
main object is to smoothen the diffi-
culties encountered in the registration
of newspapers by the Registrar, who
1s really concerned with the proper
registration of all newspapers and all
the ancillary details connected there-
with. I might, at the very outset,
cmphasise that the Bill has nothing to
do either with the editorial side of
the papers or the news gathering side
of the newspapers. In order to en-
able Members to understand the
necessity for these amendments, I
would like to mention  something
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about the Press Registrar and his '

duties. You might remember that
the Press Commission, in its valuable
report, had made certain comments
on the condition of the statistics con-
cermung the Indian press and with
your permission, I might read a small
extract from the Commission’s report.
The Commission says:

“We consider that the whole ad-
ministration of the Press and Regis-
tration of Books Act requires to be
overhauled. In the course of our
work we found that, apart from the
differences in practice in differen*
States, there is a general laxily in
the checking of the filing and the
registration of books and periodi-
cals. It has been a matter of
great difficulty to us to get the files
of copies for scrutiny of the con-
tents and even to verify whether a
paper is currently being published
or not. In many cases, the infor-
mation supplied by the State Gov-
ernments was grossly inaccurate
and never up-to-date. The Com-
mission proceeded to collect
Information from newspapers and
periodicals on the basis of lists
furnished to us by the State Gov-
ernments. Iln as many as 20 per
cent, of cases the information about
the existence of newspapers and
periodicals proved to be inaccurate.
The information was asked for with
regard to the position as it existed
on the 1st January, 1953. In many
cases it was found that the news-
papers or periodicals which had
once been published had ceased 1o
exist long before the relevant date.
In a large number of cases no news-
papers or periodicals had come out,
although a declaration was made
under the Press and Registration of
Books Act. Apparently, the State
Governments assumed that the
newspapers, about which a declara-
tion had been made, had come into
existence without caring to inquire
whether any issues thereof had
been published. There is little or
no check to see whether a paper
comes out regularly and if it does
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not, to find out the “cause or ‘o
correct the record accordingly.
Some of the suggestions which we
have made in the earlier para-
graphs will, we trust, provide the
necessary corrective.”

This is an important

suggestion of
the Commission:

“We think that there should be &
radical change in the administration
of the Act by the various States.
We think that it is necessary that
there shou'd be one Central autho-
rity to be named the Press Regis~
trar for India who will exercise
supervision over Press Registrars
appointed for each State. The
declaration to be made under the
Press and Regisiration ~ of Books
Act may be made either before the
Press Registrar or such officer as
may be appointed by Government
on his behalf, so as to avoid incon-
venience to the newspapers and
periodicals published in motfussil.
It should be the business of the
Press Registrar to have a complete
register of all the newspapers and
periodicals, news agencies and ad-
vertising agencies in the State. It
should be made obligatory on them
to register themselves under the Act
and if they fail to do so, they should.
be ineligible to carry on the busi-
ness. The declarations to be made
by them should include a statement
on the lines indicated in Appendix
XXIII of the capital structure and
the staff proposed to be employed
in the venture and the Registrar
should have authority to call for
any additional factual information.”

The Government agreed with the.
suggestion of the Press Commission .
and in the light of their recommenda--
tions and certain suggestions made by.
the State Governments, the Registra-
tion of Books Act was amended in
1955. The amendments then made in
the Act provided inter alia for the»
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[Dr. B. V. Keskar.]
appointment of a Registrar of news-
papers:

(1) to maintain a register of
newspapers containing parti-
culars of every newspaper
published in India;
to call for annual returns,
statistics and other informa-
tion from publishers; and

to prepare an annual report
containing information and
statistics of the press in India
and in particular about circu-
lation trends, etc.

“Provision was also made for the
registration of newspapers and the
“+Central Government was empowered
to make rules in respect of such
matters as were relevant for the dis-
charge of his duties by the Press
Registrar. The amended Act came
into force on I1st July, 1956 and
- simultaneously the Registrar was also
appointed. The Press Registrar’s
organisation has been functioning
thus for 3 years and a little more and
in the experience of the day-to-day
administration of the Press and Regis-
tration of Books Act, in so far as it
relates to newspapers, it has been
found necessary to make a few fur.
ther amendments in order to enable
the Registrar to administer the Ac!
smoothly, having regard to the main
.objects of the Act.

The following are some of the few
points regarding which it is felt that
there should be a change in the Act.
‘The Registrar has been finding certain
-difficuities and these have to be
removed if we want him to carry out
his work effectively.

€2)

{3)

'{Mg. Depury CHATRMAN in the Chairl

Firstly, I will take up the question
of the declaration in respect of news-
papers. There is some doubt as to
whether a publisher cannot start a
papar or can start a paper until his
declaration has been authenticated or
approved by the magistrate concern-
ed. ‘The rules for the publication of
newspapergs which provided that the
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publisher and the printer should

make and subscribe to a declaration

are not linked with any provision

-under which 2 magistrate can disagree

and held up the authentication. For
example, if the declaration does not
fulfil all the information asked for or
1t violates certain rules laid down,
even then the magistrate cannot with-
hold a declaration and it is nowhere
lazd down expressly that until such
an authentication has been given, the
publishing of the newspaper should
be withheld. It has been no doubt
laid down in the Act that the magis-
trate shall not authenticate a declara-
tion until he has satisfied himself
that the title of the proposed paper
is not the same as or similar to that
of any other newspaper published in
the same State and in the same
language. Now the whole object of
this provision of the Act would be
nullified it a publisher could atart
publication of his paper without wait-
ing for the magistrate to make an
enquiry regarding the availability of
the title and, thereafter, to authenti-
cate the declaration. Provision has
been made in order to protect the
trade rights of the name of any paper
and the goodwill that it carries so
that nobody else can start the paper
with the same name and take away
the goodwill that has been created
and earned by thai particular news-
paper. We found in one case which
came 1o our notice, that of the
Northern India Amrita Bazar Patrika,
the proposed publisher flled the dec-
laration and immediately started the
paper without taking any authentica-
tion from the magistrate on the plea
that he had made the declaration,
kis duty was over, that is, the re-
quirements of the Act had been com-
plied with, and that it was not neces-
sary for him to wait for the authenti-
cation by the magistrate before
beginning the actual publication. The
Act, as it is today, does not expressly
lay down that it is necessary to take
the authentication of the magistrate
before starting publication of the
paper. No doubt it is implied there
but the contention of the party was
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that as it was not expressly provided
in the Act, he need not wait for it.
1t is accordingly necessary to make a
specific provision in the Act that no
«declaration shall have effect until it
has been duly authenticated by the
magistrate concerned. Further, in
order to remove any scope for mis-
understanding it is proposed to pro-
vide that an attested copy of the
declaration shall be made available to
the publisher immediately after the
authentication by the magistrate con-
cerned. This case and one other
which came up made it necessary (o
lay down a positive rule in regard to

this matter. Otherwise, it might
happen that proposed publishers
might file declarations regarding

papers whose names are the same as
those of other newspapers in the
same area and begin publication pre-
suming that they have every right to
do so because they have already filad
their declaration

The other point, which is also one
©of the most important points, is the
amendment that we have proposed
regarding cancellation of a declara-
tion. This automatically flows fron:
the first. Under the existing law,
there is no specific provision for can-
cellation of any declaration and it is
proposed to make a provision enabl-
ing a magistrate to cancel g declara-
tion under certain circumstances
where the rules laid down have been
clearly violated. Under the provis»
to section 6 of the Act, it has becen
laid down that a declaration in res-
pect of a newspaper shall have to be
authenticated it the title of the pro-
posed paper is the same or similar to
that of another newspaper in the
same language and in the same State.
In tact, this is one of the main reasong
for taking the authentication of the
magistrate so that a paper might not
steal the name of another paper. If
there is any proposal for authentica-
tion in such circumstances, or if the
paper is already functioning, then it
shall not be able to do so but at
aresent, for want of power of cancel-
lation. the magistrate is not able w0
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do anything. If any declaration has
been authenticated in contravention
of the proviso to section 6 of the Act,
it is proposed to empower the magis-
trate to cancel the declaration..

Then again it has been noticed that
when a printer or a publisher is re-
moved from service by the owner,
he may refuse to file, under section 8,
a declaration that he has ceased to be
a publisher or printer and he may
claim to continue to print or publish
a newspaper in his own rights. In
such cases also, the magistrate should
be empowered to cancel the declara-
tion on an application made to him in
this behalf.

These are the cases which came up
in the past and it was felt necessary
to put in these clarifications in the
Act. This power of cancellation will,
however, be exercised by the magist-
rates only after opportunity has been
given to the publisher or printer to
show cause why the proposed action
should not be taken.

The third point which we propose
to bring in by way of an amendment
is about the necessity for a fresh
declaration where the publisher and
printer are unable to function. When

y a publisher or printer, for example,

leaves India and is away for a con-
siderable period, it has been laid
down that a new declaration by the
printer or publisher resident within
India should be necessary. The
obvious purpose is that a person who
i3 away from the country for a long
period cannot be held responsible for
the printing and publishing of the
paper and, therefore, some one should
take his place in such a contingency.
The same situation can also arise if
a person is otherwise incapable of
acting, as, for example, in the case
of a person who is imprisoned or
detained or is incapacitated due to
illness. It i, therefore, proposed to
amend the Act to provide that some
nther person should take the res-

' ponsibility for the period and func-

tion as printer and publisher. Similar
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restrictions need not be and are not
proposed in the case of editorg and
others as they have no puarticular
responsibility for thce day to day
printing and publishing of the paper.
Moreover, it is probably known to
hon., Members that an editor has no
need to file a declaration on being
appointed as an editor.

The fourth point about which we
propose to bring in an amendment is
about ownership. Under the existing
provisions it is possible for a news-
paper to continue publication with-
out informing or giving a fresh dec-
laration that the ownership of the
paper has changed. If this position
were allowed to continue, it might
mean that two papers with the same
title published from different centres
under the same ownership might
later on go under different owner-
ships, ‘This would contravene the
provisions of the Act relating to simi-
larity of the titles and also be pre-
judicial to the employees, the
working journalists regarding their
wages and other things. If a paper
were to continue publication without
a new declaration after a change of
ownership, it could be used as =a
device to by-pass certain laws relat-
ing to the working journalists. It is,
therefore, proposed to make a provi-
sion that whenever a change of
ownership takes place, a fresh
declaration should be filed intimating
that a change in the ownership has
taken place.

Dr. R. B. GOUR (Andhra Pradesh):
It the change is in the place of publi-
cation, as in the case of the ‘Indian
Express’ from Madrag to Vijayawada?

Dr. B. V. KESKAR: If it is a
*hange of headquarters, then obvious-
ly it has got to be done because it is
oractically a change of the paper.
lhey have to file a fresh declaration.
f a paper functions in Madras, then
t would be under a declaration made
refore a magistrate in Madras. If it
'oes to Vijayawada, unless s fresh
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declaratién is made before a magis-
trate in Vijayawada, the paper will
not be able to function tnere. 1t Is
not necessary io be mentioned here
but as far as ownership is concerned,
certainly a change in ownership may
adverscly affect many provisions in-
cluding those of the Working Journa-
lists Act. It is also necessary, for
the sake of maintenance of correct
information, that the change of owner-
ship is notified.

Surt M. H. SAMUEL (Andhra Pra-
desh): As a matter of fact, if you
have to change the office of the news-
paper from Parliament Street to
Sikandra Road, you will have to make
a fresh declaration.

Dr, B. V. KESKAR: Yes, that is
there so far as the headguarters of
the paper is concerned.

Surr K. SANTHANAM (Madras):
May I ask a question at this stage?
It a paper is owned by a joint Hindu
family, who will be the owner
accord'ng to the law? Will all the
sons and daughters be termed as the
owners and will all of them be asked
to declare?

Dr. B. V. KESKAR: If the paper is
owned by a joint Hindu family, then
naturally all of themn will have to
declare, -

SHrt K. SANTHANAM:* If a person
who owns a paper dies leaving hehind
five daughters and seven s3sons is it
the intention that a'l the seven sons
and the five daughters have to be
notified?

Dr. B. V. KESKAR: This is a ques-
tion which the law courts alone can
settle as to who are the legal owners
of the paper.

Surr K. SANTHANAM: But the
Minister is bringing forward a Bill and
he must make the position clear.

Dr. B. V. KESKAR: The Minister
can only say that the owners of the



12! Press and Regtstration

paper must be known and that they
must file a declaration. If the owners
are ten in number, then the ten per-
sons will have to declare, If it is a
private limited company or & public
limited company, naturally the names
of the members will be given.

Dr. R. B. GOUR: His worry is, if
a eleventh is born after the declara-
tion, what are you going to do?

Dr. B. V. KESKAR: That is for the
law courts to decide, not for me.

. Smm1 K. SANTHANAM: Then you
will be creating work for the law
courts. We must be clear. We must
not put difficulties in the way of news.-
papers. That is all. )

Dr. B, V. KESKAR: There is no
difficulty whatsoever, Take, for ex-
ample, a company. It has got a large
number of shareholders, but there is a
rule that the names of those share-
holders who hold less than 1 per cent.
of the shares need not be given. So
also here, the ordinary legal rules in
regard to ownership will apply as
elsewhere. All these things are con-
sidered necessary in order to enable
the Registrar to maintain his records
up to date. I will take up another
point which has always been a main
difficulty and which is one zealously
guarded by newspapers and that is
about the title of a newspaper. At
present it is provided that the magis-
trate should, in the case of newspapers
not owned by the same owner, satisfy
himself from such enquiries he thinks
fit to make from the Registrar or
otherwise that the newspaper proposed
1o be published does not bear the same
iitle or is not similar to that of any
other newspaper. Where the owner
of the proposed newspaper is not the
same as that of an existing newspaper,
the magistrate has to satisfy himself
on two points; firstly, that the title is
not the same and secondly, that there
is no other paver with the same title
in any part of the country.

Dr. R. B. GOUR: In any part of the
country or in any part of the State?
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Dr. B. V. KESKAR: If an inter-
provincial language is concerned, then
all over the country. For example, if
you want to start a paper in English
in Delhi call ‘The Hindu’, naturally
it will not be allowed. So far as the
official language of the Unijon of India
is concerned, you will have to take
into consideration the whole of the
country. In order to get information
regarding similarity of titles, formerly
before the Registrar came in, there
was no authority available, At pre-
sent the Registrar has got a record of
all the newspapers in the country.
Again the difficulty has been that it
has been left to the magistrate entire-
ly to get any information if he thinks
fit from the Registrar. In a number
of cases it has been found that papers
practically with the same 71ame have
been allowed by the magistrates be-
cause they were ignorant that a paper
with a similar name or a very similar
name was already in existence at
some other place. So in the amend-
ment proposed here consultation with
the Registrar is being made part of
the law so that the request for giving
a particular title to a paper shall be
referred to the Registrar to get infor-
mation from him and only after get-
ting that information the wmagistrate
will take whatever action he considers
to be fair and just.

Another important amendment
which, though very small, we nropose
to make here is regarding the printer,
publisher and editor. It is proposed
to put in the amendment that they
should ordinarily Dbe residents of
India. Really speaking this is not
necessary, but one or two cases have
arisen when people from outside have

proposed to be editors or even printers -

and publishers. After a careful con-
sideration of the legal aspects of the
question, jt was felt that if a person
who is not generally a resident in this
country becomes a printer, publisher
or editor, it may not be possible for
us to make him responsible for whab
is being published. :
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Sert M. H. SAMUEL: Would the
same rule not apply to the owner of
the newspaper?

Dr. B. V. KESKAR: No; this is only
for the printer, publisher or the editor.
It does not apply to the owner.

Sprt M, H. SAMUEL: It has a
greater force in the case of the owner,
I should think.

Suxx AKBAR ALI KHAN (Andhra
Pradesh): I think, Sir, it should apply
equally to the owner.

Dr. B. V. KESKAR: Ordinarily it
is implied that the person is a resident
of the country but when such cases
arose we thought that it would be bet-
ter to make it clear go that any per-
son who makes a declaration must
be a resident in the country. Of
course, he might go out of the country
for a short period or so.

There is another small point and
that is regarding penalty for a breach
of the rules. The State Governments
have brought it to our notice that they
are helpless to take any action against
anyone committing a breach of the
rules, It is, therefore, proposed that
there should be a penalty in the form
of a fine to be imposed whenever there
is a breach of the rules which are al-
ready existing or which may he made
by the State Governments.

I might also inform the House that
some of the amendments that have
been proposed here are the result of
suggestions made by Members of Par-
liament during the course of the cx-
haustive discussion on the Press
Registrar’s work that took place in the
Lok Sabha. We also had the benefit
of advice from Members who have
been journalists of long standing who
themselves pointed out to us the lacuna
that exists in the working of the Press
and Registration of Books Act. The
work of the Registrar and the DPress
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of newspapers and when we were

thinking of amending the Act, we

thought it might be advantageous to
have a discussion with the publishers
and proprietors of newspapers and tind
out from them whether they found
anything wrong or any difficulty in
the proposed amendments. We have
had a number of discussions not only
with the proprietors but with associa-
tions of proprietors and publishers re-
garding this matter and I am glad to
say that all of them not only felt that
these amendments or most of them
were not objectionable but were even
welcome, The Indian and Eastern
Newspapers Society, the biggest socie-
ty of publishers and proprietors in the
country, informed us, afier a careful
consideration by their committee, that
the amendments were by and Jarge
acceptable and indeed in some cases
very welcome. They also said, ‘excep-
tion is taken by us to clause 2(4) of
the Bill seeking to amend section § of
the Act.! This is regarding the pecriod
of absence from India. That is the
only thing which they found iight
work adversely and they suggested
something else in its place. The Indian
Language Newspapers  Association
which has probably got the largest
number of language newspapers and
working journalists in the
Association, has passed a formal re-
solution welcoming the introduction of
this Bill and the amendments that are
being proposed They also have sug-
gested that the period of absence
from India should be lengthened and
that instead of the proposed one
month, three months should be put in.
Otherwise they welcome all the
amendments. In view of the support
and approva] expressed by the over-
whelming section of publishers and
newspapers in the country, hon. Mem-
bers will agree that the Bill has been
formulated with a very practical and
utilitarian purpose for the sake of
helping the newspapers to function
more effectively and to make available

facts and figures regarding newspapers
more clearly which we felt we were
not able to get easily now. '



12§ Press and Registration

There is one last point. I find from
#he amendments proposed by hon
Members and from discussions with
them that somo apprehension is felt
that the filing of declaration will ad-
versely affect thnse who are working
in newspapers. [ think that the
apprehension is not justified and sny-
onte who is acquainted with the work-
ing of newspapers will know that the
filing of declaration is generally of an
informative character except in three
cases when it is necessary for the
declaration to be accepted or approved.
In other cases there is no need for the
declaraiion to be accepted even. It
is just filed; that is all, and the infor-
mation is conveyed to the magistrate
or the authority concerned. Accep-
tance or approval of a declaration is
necessary when the title of a paper

- is changed. A paper like a business
house has got a personality and that
personality ceases when the paper
changes its title and takes up some
ether titlee It becomes a different
paper. The second case is when the
language of a paper changes. Suppos-
ing someone says: ‘I shall convert my
paper from English to Hindi or some
other language’ then the paper changes
completely and it must be considered
1 v,

1 pw1.

Now, excepting these two or three
cases, where definitely a paper is
changing, the whole pattern of the
other cases, of filing of declaration. iz
stmply precedural and is meant to
glve information. Even today every-
day declarations are being filed and
changing of printers, publishers, cdi-
tors, proprietors and everything is
going on and there is no need for any
apprehension to be felt regarding the
continuity of service of those who are
working. I would like to remund
hon. Members that the question of ser-
vice conditions is something which
cannot and is not covered by the
Press and Registration of Bocks Act
and cannot be covered or touched in
‘any way by this Bill. It is something
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entirely different and it is governed
by the appropriate Act, which has
been discussed here in this House
before and about which theére have
always been many discussions. As 1
said in the very beginning, the ques-
tion of editorship, the question of ex-
pression of opinion in papers, the:
question of news gathering of a
paper and the question of service comn-
ditions have nothing to do with this
Bill. It has entirely to do wiih the
registration of a paper, its title and
other facts, which can be considered
to be mainly the concern of the pub-
lishers of the paper. This, Sir, I sub-
mit, is a Bill clarificatory in character.
It has been brought before the House
after exhaustive discussions with the-
publishing industry and should not
take much time, as I do not think
there is any major principle involved
In it.

Sir, I move that the Bill be taker
into consideration.

The question was proposed.

Mr. DEPUTY CHAIRMAN: We:
ghall continue the discussion after
lunch. The House stands adjourned”
till 2.30.

The House then adjourned’
for lunch at three minutes
past one of the clock

—

The House reassembled after lunch
at half-past two of the clock. Mr.
Depury CHAIRMAN in the Chair.

Surt P. RAMAMURTI (Madras):
Mr. Deputy Chairman, I was listen--
ing to the speech of the hon. Dr.

Keskar in introducing this Bill. and
I wondered whether all the provisions
that he had sought to introduce in
this Amending Bill were absolutely
necessary for the purposes which he-
had in view. He told us that there
was the case of the Amrita Bazar-
Patrika. The publishers of that
paper. when they filed a new deciar-
ation, did not wait for the authentic-

- ation by the Magistrate as provided:
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for under section 6 of the Act and they
started publication because they said
that the Act did not specifically say
that unless there was authentication,
they would not be allowed to pub'ish
the paper. Well, Sir, if that 1s all the
“difficulty, then a simple amendment to
that particular provision, making it
.clear that a newspaper publisher will
start publication only after he has
actually received the authentication
from the Magistrate, would have been
«quite sufficient to serve the purpose
which Dr. Keskar has in view. But
unfortunately, Sir, he has brought in
a number of other amendments aiso.
For example, the most important
amendment that he has sought to bring
here is to include also the owner of a
newspaper when the question of de-
<laration comes. This is the wording
in section 2(i):

“Every copy of every such news
paper shall contain the names of the
owner and editor thereof printed
clearly on such copy in such form
and manner as may be prescribed,
and also the date of its publication.”

Similarly also in another section {he
proposed amendment wants that the
name of the owner also shall be com-
municated along with the declaration.
“This is what has been sought to be
introduced. I do not know the pur-
pose for which the whole thing is in-
tended. If, for example, it is a device
to prevent a number of these news-
paper magnates from denying the
benefits of the existing legislation to
their employees, I do not think that
this is going to serve any purpose as
far as that question is concerned. For
example, if the “Indian Express” of
Madras ceased publication in Madras
and filed a declaration in, say, Vijaya-
-wada or Chittur, then this Bill is not
going to have any effect as far as
those employees are concerned. The
employees who were previously serv-
ing the “Indian Express” have ceased
to be the employees of that firm, and
an entirely new business has been
started both at Vijayawada and at
-the other place, Chittur. Therefore,
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it is not going to save these employees
their continuity of service by bringing
this kind of amendment. What ex-
actly is going to be the effect of this
thing is, what I am concerned with.
For example, here it says tha: when
the ownership changes, then ira-
mediately a fresh declaration is neces-
sary. We know what happens in
proprietary concerns or in concerns
which are owned by political parties.
After all a newspaper is an  organ
of political opinion, and it is also
known that in our country a number
of political parties do own newspagers.
For the purpose of their own con-
venience they might name a particular
individual, a particular member of the
party, to be the owner of that paper.
Now, for certain reasons it may be
that that particular person who Thas
been named the owner of the news-
paper has ceased his connection with
the party altogether. The party de-
cides that somebody else must be the
owner. What happens? Until a fresh
declaration is actually filed and until
that declaration is authenticated by
the Magistrate, this paper will have
to cease publication, because it is
stated that the moment the ownership
changes the paper will have to gel a
fresh authentication, and until tha¥
authentication comes the newspeaper
will cease publication.

Dr. B. V. KESKAR: The hon. Mem-
ber has completely misunderstood. It
a paper is going on, the question of
authentication does not arise. Authen-
tication arises only for new papers.
And it is trying to make a mountain
out of a molehill.

Sgrt P. RAMAMURTI: It is nod
there in the Bill

Dr. B. V. KESKAR: There
need in the Bill for this thing.

is no

Surt P. RAMAMURTT: 1 will just
read out rule (2D):

“Where the title of any news-
paper or its language or the per-
iodicity of its publication or its
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ownership is changed, the declar-
ation shall cease to have effect. . .”

That means to say the moment fne
ownership is changed from A tn B,
the old declaration has ceased to have
any effect whatsoever. Therefore, B
must make a fresh declaration. And
you have also made it clear in subse-
quent paragraphs that mere declar-
ation is not sufficient but it must aisn
be authenticated. There is noibing
in this Bill, no word, which says that
in respect of old newspapers mere
information is quite sufficient.

Dr. B. V. KESKAR: The declaration
ceases but the paper does not cease.
The hon. Member has not understood
it.

Surr P. RAMAMURTI:
declaration ceases . .

When the

Dr. B. V. KESKAR: The paper does
not cease by that.

Dr. R. B. GOUR: Can the paper
publish without a declaration?
Dr. B. V. KESKAR: The paper

always continues. Supposing a change
of ownership takes place, even today
it is a well known fact—there 15 no
need to reiterate it except to people
who are not in the newspaper trade—
that there is no such thing. The con-
tinuity of the paper is always ihere.

Surr P. RAMAMURTI: I am sorry
that all these things are not taken for
granted. I may also inform the hon.
Minister that T am also in the news-
paper trade. I am an editor of a
newspaper and T know what it is. I
know the difficulties from which we

are suffering. For example, new
Section 8B says:
“If, on an application made to

him by the Press Registrar or any
other person or otherwise, the
Magistrate empowered to authenti-
cate a declaration under this Act,
is of opinion that any declaralion
made in resmect of a newspuper
should be cancelled”, etc., ete.
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Therefore, the whole question is, once
that authentication is not there, once
my declaratien ceases, I cease ‘o be
the old editor, printer or publisher.
The newspaper ceases publication. That
is the normal interpretation. It has
got to be made absolutely clear in the
Bill itself. After all we have been
told that this amendment itself has
kecome necessary because. {or ox-
ample, the Amrita Bazar Patrika filed
a declaration, and even before getting
the authentication it started publi-
cation on the ground that there was
nothing in the law which said that they
must get an authentication before
actually starting publication. In order
to obviate that difficulty this amend-
ment itself is brought. Therefore, it
is certainly open to the interprelation
by any Magistrate that the moment
the ownership is changed, my declar-
ation has altogether ceased, and I
cannot bring out the paper oncec my
declaration is not there. Thercfore,
when a fresh declaration is 10 be
made, it is entirely a new entity. That
is how it is treated. It should be niudc
absolutely clear. The amendment as
it stands is certainly open to this In-
terpretation. It will mean thet a
number of newspapers, during the
period of the interrugnum wh:n they
are able to get the authentication from
the Magistrate after all sorts of en-
guiries, will not be able to publish.
That is why the Act is very 1ll-
worded, is not properly worded, is
not happily worded. It is open tn ali
sorts of interpretation.

I3O

Similarly, for example, take a pro-
prietary concern. If this position is
there, then in the case of a proprietary
concern the same difficulty will arise
on the death of a particular proprietor.
Somebody else will have to step inte
his shoes, and before he is able to
publish he must get this authenticat-
ion. That is one aspect of it. Then,
suppose a proprietor dies suddenly
leaving about half a dozen children
behind, some of them major and some
of them minor. In law all these
people are supposed to be owners.
Now what is it that we are going to
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do? Are all these six or seven people
including the minor children, all of
them, going to be called upon to file
a fresh declaration now saying {hat
they are the joint owners of that parti-
cular paper? This is a very anomalous
position arising out of this. That is
why we say that the implications of
this have not been properly thought
out at all. I would urge another thing.
After all, today when the names of
the printer and the publisher appear
on the newspaper, they are liable for
any illegal thing or any defamatory
thing that might have taken place in
that newspaper against the law;
damages are claimed against them.
Now the owner is also added to it. T
am all for holding the owner respon-
sible absolutely. We know in our
country there are many publishers,
many editors and even those printers
who unfortunately have got to carry
out the orders of the owners and
these people have got to suffer for the
simple reason that they have got to
carry out the orders of the owners.
Now, the owner often escapes. Some-
times he puts up some dummies as
publishers and printers and he often
escapes the responsibility for all these
things. We know that. I am all for
making him responsible for it. But
why do you want the owner, the pub-
lisher, the printer as well as the edi-
tor, all of them, responsible? @ Why
should those people be responsible?
You fix the responsibility for anything
that appears in the paper on one
person and that person ought to be
the owner and all the other persons
must be left out.

Sert AKBAR ALI KHAN: They
are all equally involved, the owner,
the editor and the publisher.

Srrt P. RAMAMURTI: The same
person is equally involved; otherwise,
it is not so. Otherwise, he is bound
to lose his job. We find it in a num-
ber of cases. Therefore, I say there is
no reason whatsoever in adding one
more person in respect of all these
illegal things that might unfortunately
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a happen in the newspaper industiry.

§ That is why I say that this also must

be made clear.

There is another thing. I would
like to impress upon the hon. Minister
one thing, Under clause 3—amend-
ment of section 6—it is now made
incumbent upon the Magistrate to get
from the Press Registrar information
- whether the name of the newspapcer

for which a new declaration has been

filled is more or less the name of &
similar newspaper that is being pub-
lished in the same State or elsewhere,
and only after getting that inform-
ation, can he authenticate it. That is
what is stated. I know, I am talking
from personal experience. This kind
of too much centralisation, for every-
thing running up to Delhi, is something
which is verv obnoxious. I have got
my own personal experience. For
getting a declaration for a monthly
newspaper, I had {o wait for one long
; year, right here. One long year.
i

t Smrr M. GOVINDA REDDY (My-
{zsore): Why should you go to Delhi at
Aall?

q SHrr P. RAMAMURTI: Because
l,,the Press Registrar is here. We have
given the information there. But the

information has got to come from the
Press Registrar in Delhi. Until this
information comes, the Magistrate at
Madras does not move at all. This is
my personal experience.

Surr M. GOVINDA REDDY: The
powers of the Press Registrar are
deleggted to officers who are officiating
as Press Registrars in each head-
quarters.

Suarr P, RAMAMURTI: I am telling

you a fact. That is my own personal
knowledge. In respect of
‘Tamarai’—a Tamil monthly I

had to wait month after month to
get the information whether there was
a similar paper or not. That is why
I say that something else can be
done. As far as these names of the
newspapers are concerned, I suggest
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that annually or half-yearly, a list of
the newspapers published in the en-
tire couniry be kept with every Dis-
trict Magistrate betore whom the de-
claration has got to be filled, and alone
with that, the names of any new news-
papers that have been declared also
can be given to him, so that on the
basis of that. even without referring to
the Press Registrar the District Magis-
trate can immediately give the de-
claration. Otherwise, it puts all of
us into a terrific difficulty. We have
got to go on waiting for months and
months, waiting at the sweet will
and pleasure of many officials in
order to be able to get that information
itself. That is why I say there is this
kind of too much centralisation. It
takes a lot of time to be able to get
the information from the Press Re-
gistrar in Delhi and the procedure at
least has got to be simplified as far as
that aspect is concerned. I am all for
getting that information for statistical
purposes; the names of the news-
papers published in the country, the
ownership, circulation, all these things
are absolutely essential. I am not
speaking against them, but in order
to be able to get the declaration, 1
want the procedure to be slightly
simplified so that we need not have
to wait for a number of years. At
least make it incumbent on the Press
Registrar to give the information
within a week of the application of
the individual. If he does not give it
within that time, we will have to go

that if he does not get the information
requested for within a week from the
Press Registrar, then he can take it
that he can immediately grant de-
claration. Some such responsibility
has also got to be put on the Press
Registrar if this thing has got tp be
done. .

Thank you.

Yt FAveet T SAgREY: (T T2
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Surr M. GOVINDA REDDY: Sir,
I wish to give my support to this Bill.

! Tt is, as the hon. Minister was saying,
ahead. Tell the District Magistrate .

quite simple and almost explanatory
in nature. It provides among other
things for the inclusion and mention-
ing, of owners’ names in addition to
those of the editors on every issue
of the paper, for the cancellation of a
declaration after authentication, and
for appeals in the matter of cancel~
lations. It also provides for a Board
to be set up to hear and decide the
appeals and also for appealing against
the refusal of authentication by a
Magistrate, for a fresh  declaration
where the ownership changes or the
language or the periodicity of the
paper changes or where the publisher
or the printer is absent from the
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country for over thirty days, and also
for punishment in case of contraven-
tion of the rules. There are the most
important provisions of this amending
Bill. I fail to understand why these
amendments could not have been
brought forward when the Press and
Registration of Books Act was amend-
ed in 1955. Most of these amend-
ments are based on the recommend-
ations of the Press Laws Enquiry Com-
mittee and the Press Commission, and
the Government had before them the
opinions and recommendations of
these two bodies, and they could have
very well brought in these amend-
ments in 1955. But perhaps because
the Minister created, in pursuance of
the recommendation of the Press Com-
mission, the office of the Press Re-
gistrar, he wanted to wait and see
what the experience of implementing
that Act would be, and what the
Press Registrar had to say in  the
matter before trying to get these
amendments made. Well, in any
case, most of these amendments, par-
ticularly the one  which has raised
some controversy regarding the
ownership, are not new at all. Those
amendments have been there before
the country for a long time.

Before dealing with the merits of
these amendments, I would like fo
dispose of one point which I antiei-
pated would come up here but so far
it has not. Whenever any legislation
is brought forward regarding the
press, the first question that would
arise would be the question of the
legislation making in-roads into the
freedom of the press. Well, that is a
tradition which has come to us for
nearly a century, if not for over a
century. Unfortunately for this coun-
try, Sir, ever since the British tried
to suppress the freedom  movement
here, we had been put on our de-
fence, and so, those who were concern-
ed with newspapers had been carrying
on a battle against authority for over
a century, and the first paper, I
think, that was published in India
was the paper which was called the
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Bengal Gazette. That was in 1780,
and very soon after its publication it
came into conflict with authority and

Warren Hastings had to expel that
editor, and then in 1799 what were
known as Press Regulations were

first promulgated by Lord Wellesley.
It was then that it was ordained that
any paper that was published should
bear the name of the printer and pub-
lisher. And what is to be noted here
is that the names and addresses of the
editor and owner of a newspaper were
to be communicated to the Govern-
ment according to those regulations.
It is not as though Dr. Keskar is
thinking of making this amendment
for the first time to include publi-
cation of the owner’s name in the
issue of a newspaper. It was ordain-
ed through those regulations; al-
though no publication of the owner’s
name or address was ordered to be
printed on the newspaper, every
newspaper-owner was compelled to
communicate, every editor was com-
pelled to communicate to the Govern-
ment the names and addresses of him-
self and the owner of a newspaper.
So ever since the British authority
tried to come down heavily upon the
press, which was the only platform
for expression of sentiments of free-
dom for the country, this fight has
been going on, and the requisition for
printing the names and addresses of
the editor, the printer, the publisher
and also the owner, therefore, is a
thing which is at least a century old.

Now the most important question
to be considered is as has been point-
ed out by other Members, the ques-
tion of the interest and the wisdom of
getting the owner’s name published
and printed in the newspaper. Now
there is some technical difficulty to
which I shall come later, and T might
just make reference to Mr.
Ramamurti’s objection. He is quite
right in saying that where the owner-
ship changes the declaration also
ceases and the paper cannot be pub-
lished until a fresh declaration is
made. Here sub-clause 2(2Dy  pro-
vides:
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“Where the title of any newspaper
or its language or the periodicity of
its publication or its ownership 1is
changed, the declaration shall cease
to have effect and a new declaration
shall be necessary before the pub-
lication of the newspaper can be
continued”;

So though the position taken by Shri
Ramamurti is correct, I do not under-
stand why this declaration cannot be
got before the actual transfer or the
cessation of ownership.

Serr P. RAMAMURTI: A man dies
suddenly and his ownership has chang-
ed. How is he to know that he is
going to die on a particular day?

Sprr M. GOVINDA REDDY: Sup-
pose a man dies on the 30th, nothing
prevents his heir or whoever wants to
get into ownership or possession from
aproaching the department and filing
a fresh declarai.on.

sprr P. RAMAMURTI: It will take
at least four days.

Sgrr M. GOVINDA REDDY: 1
quite see the point and the Govern-
ment may make an expeditious pro-
vision for sanctioning that, and the
Minister was saying that the publi-
cation of the newspaper will continue.
In spite of that, if the declaration is
filed then there will be no objection,
1 suppose. But as I said, there is
some force in Shri Ramamurti’s
amendment and there is real difficul-
ty., Now whether it is desirable
or necessary to publish the name of
the owner is a question which has to
be considered. The Presg Commission
has given detailed thought to this
subject although they did not make a
specific recommendation that the
ownership should be mentioned in the
newspaper. They have observed that
it is good if the newspaper ownership
is mentioned and that necessary steps
may be taken in order to provide
that. But that observation is made
inter alie. They have come to the
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conclusion that in the changed condi-
tions in India it is quite desirable
that the public should know who is
the owner of a newspaper. They say
it is desirable to know who is res-
ponsible for running a paper, where
it is printed and published and who
is responsible for lapses, if any.

With regard to the influence that
the newspapers carry in the country,
they have made many observations
and they have quoted the evidence in
this connection that was received in
reply to a definite question which was
framed by them, where the name, of
the editor was sought to be published.
They said that there was divergence
of opinion. But most of the press
associations supported that, and the
Marathj Journalists’ Association and
the South Indian Journalists’ Federa-
tion also agreed to it. The Federation
of Working Journalists said that
newspaper was a co-operative effort
and so the name of the editor need
not be mentioned. The All-India
Newspaper Editors’ Conference said
that they definitely were for mention-
ing the editor’s name, because the
person got status by mentioning his
name there and because definite res-
ponsibility could also be fixed on him.
The same reasons apply for publish-
ing the ownership also. They -ay
that news and views which nuws-
papers sell serve not only informative
aspect but also an educational and
propagandist aspect. They influence
opinion, conduct or action in political
and social intercourse. Just as the
public have a vital interest in the
purity of their water-supply, so they
have an equally vital interest in the
accurate presentation of views.

Now with regard to ownership they
say that a newspaper’s capacity to
carry on propaganda, to influence the
public, to aducate the public may be
coloured, may be influenced by the
kind of ownership.

Now we have several kinds of

| ownership in thig country. There are
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individual proprietors who own news-
papers; there are family concerns who
own newspapers; there are co-opera-
tive concerns which own newspapers;
there are joint stock concerns and
there are also trusts, Now that does
not raise a large controversy regard-
ing the quality of the news that is
given or the character of the influence
that a newspaper can have on the
public with regard to the newspapers
published by co-operative concerns or
Trusts or by a joint stock company.
But wherever newspapers are pro-
prietary, it is quite possible to con-
ceive of newspapers playing to the
tune of the proprietor. Now the
Press Commission mentions a number
of instances where the proprietors
have influenced the editors and the
policy of the newspapers. They say
that instances have come to ‘us’ where
newspaper owners dictated policies.

A paper hag been directed to
report favourably some
named candidates at elections.
In the case of another paper, the
proprietor had instructed photos and
life-sketches of some candidates not
to be published. In some other paper
they tried to boost up the proprietor’s
concerns. In several papers, they say,
the paper’s editorials and other pub-
lications tried to influence the public
in favour of the financial policies of
the proprietors or their concerns and
also stock markets. We find, they
say, that the proprietors have manag-
ed to occupy much more space than
they deserve. They further say that
some Calcutta paper cuttings offend
regularly and inexcusably in this
matter—in the matter of influencing
the stock market in favour of the
proprietor a deplorable lapse in the
canong of good taste and propriety.
They also say that special write-ups,
covering the business and individual
activities of proprietors, have been
published with a view to influencing
the public in favour of those proprie-
iors. There was special activity in
the stock market in the shares of im-
portant concerns which received
strong support from  buyers. A

3 p.M.
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Bombay paper hag manipulated its
financial columns in order to assist
the stock market operations of the
proprietor.

Then, Sir, papers belonging to an-
other chain of newspapers completely
blacked out certain candidates, and
one paper, I think, took action against
its establishment for not reporting
Pandit Jawaharlal Nehru’s constitu-
ency activities in a particular way in
which they wanted. In this or in
other connections, three papers from
that chain suspended publication from
that centre,

So, it is quite conceivable that a
proprietor wants his newspaper to
work in a particular way to influence

the public. Therefore, the public
should know who the newspaper
owner is so that they might attach

due regard to the views of the news-
paper. Sir, this question has arisen
now although this question has been
there, as 1 was saying, for nearly a
century. That was because in the
olden days newspapers did not have
4s many pecuniary advantages as they
have today. They were not such
potent forces of political influence
although they were very factual in
the political field. Newspapers were
then working with a missionary zeal.
And, therefore, as long as they were
run with a missionary zeal, as long as
proprietors of the newspapers did not
have other activities which would
influence the newspapers in an un-
desirable way, the omission of the
mention of the name of the owner of
a newspaper did not count for much.
But now the position is entirely
changed.

Sir, there was also one more factor
which is really astonishing. A news-
paper owner was not only not known
in those days but sometimes it hap-
pened that Government officers used
to be owners of newspapers. It is
said that in 1826, under the East Indla
Co.,, a member of the Governor’s
Council was owning a newspaper. So,
whether a government officer owned
a newspaper or whether g private
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individual owned a newspaper did not
matter mush because the newspaper
was working with a missionary zeal.
That is one thing.

Secondly, the activities carried on
by the newspaper owners did not
affect the public in any other parti-
cular way. That 1is not so now. In
India we find a chain of newspapers
owned by industrialists who have
not only a controlling hand in the
industries in their line but they
have a controlling hand in the finan-
cial market. And inasmuch as politi-
cal power also would improve the
prospects of an industrialist, it is
conceivable that a newspaper is made
to work in favour of the industrialist.
Therefore, it is very necessary that
the owner’s name should be publish-
ed.

With regard to the method of
appeal and the provision for cancella-
tion of declaration, ] think the Gov-
ernment know fully well that it is to
be done with great caution since the
Press Registrar is the person whom

the magistrate consults in order to
effect g cancellation or in order to
authenticate a  declaration. If the

Press Registrar, who is a government
official, is influenced in a particular
way, it is quite conceivable that he
can act prejudicially to the news-
paper. I believe the Government are
aware of this position and they took
due caution in this matter as well as
in the matter of declaration to be
sanctioned in the case of change of
ownership or periodicity, whatever it
is.

The hon. Minister might have ob-
served by now that there is some
difficulty, or some difficulty may arise
in a case where, as Mr. Ramamurti
pointed out, A dies and B becomes
the owner and by the time the latter
is declared the owner some time may

elapse. What will happen to the
publication? The declaration will
have ceased to be effective. In such

cases I think an expeditious remedy

has to be provided.
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On the whole, Sir, these amend-

ments need not cause any stir here.
They are explanatory in nature and
they have been in the country for
about a century. They do not give
rise to any controversial 1issue. In
fact, it is my opinion that these
amendments should have been made
in the year 1955 when we amended
the Press and Registration of Books

Act. Therefore, I give my whole-
heartedly support to this amending
Bill

Surt M. S. GURUPADA SWAMY
(Mysore): Mr. Deputy Chairman,
Sir, I am inclined to agree with the
views of the hon. Minister that this
measure is meant to achieve some
definiteness and precision in regard
to certain anomalies which have been
found in the working of this Act. Sir,
my problem now 1is to find out
whether the desired result could be
achieveq by such a measure as has
been brought before us.

My hon. friend, Mr. Ramamurti,
drew the attention of the House to one
point, viz. that there is nothing
in the BIill which specifically says
that when a fresh declaration is
required, authentication need nof be
accompanied along with it. Perhaps
the mover of the Bill hag in his mind
that the press or the newspaper
should not be stopped in any manner.
That seems to be his intention. But,
unfortunately, that intention is not
brought out in any part of the Bill.
Sir, if you go through the various pro-
visions of this measure, you will find
that as soon as a new declaration is
filed before the magistrate, an authen-
tication also has to follow. Let us
think for a moment whether this
scheme, envisaged in the Bill will
achieve the broad purposes for which
it is brought before us. There Press
Commission, no doubt, has made cer-
tain recommendations, On the basis
of those recommendations, the Bill
has been drafted but I am afraid the
scheme envisaged here, if accepted,
will lead to a lot of embarrassment
and will involve a long time-consum-
ing process which is not desirable.
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While in an effort to achieve preci-
sion, we will be committing another
folly of having an elaborate procedure
which is also not desirable nor good
from the point of view of the working
of the press. Now, according to the
provisions of the Bill, a declaration
hag to be filed and it has to be
authenticated. The magistrate cannot
give his approval unless he takes the
opinion of the Registrar and perhaps,
the Registrar, being very much bur-
dened with so many duties and res-
ponsibilities, may not find time to
give his expert advice to the magis-
trate. So there will be a time lag.
As a result, the people who want to
start a paper or periodical will have

to wait for months and years. That
is not our objective here. Our objec-
tive here 1is to bring about both

precision and definiteness in a measure
and also to simplify the measure. I
feel that the scheme envisaged in
the Bill will not help us in this regard,

Regarding the powers given to the
magistrate, I want to make one or
two poinis. The magistrate has been
given vast powers of even cancelling
the declaration under certain condi-
tions, and one of the conditiong states
that he can cancel the declaration if
the owner or the person who runs
the paper is infirm or incapacitated
and cannot move about. If he
absents himself from his duties for
more then 30 days, a new declaration
has to be made. This involves a lot
of hardship to the people who run
the paper industry because sometimes
it may happen that a person may fall
i1l for 20 or 25 days and he may not
know whether he will recover within
30 or 31 days which is the dead-line
provided. Supposing he doeg not
recover, the consequence would be
that he has to come before the magis-
trate and a new declaration has to
be made and all the rest of the
process has to be gone through. I
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publishers or printers, are there no
other methods, 1 want to know,
which you could think of and are
there no other means of holding them
up; and also is it not possible for us
to think of some other scheme by
which we can define the responsibili-
ties and duties of the proprietors,
publishers and the printers? On this
occasion I wish to draw the attention
of the House to the system prevailing
in the United Kingdom. There it
is not necessary for any man in the
paper industry to come with declara-
tions now and again. It would be
enough if there is one declaration in
the form of an annual return and in
the month of July every year every
newspaper office or publishing house
would file a return stating therein
the name of the proprietor or pro-
prietors, the occupations and the
interests they have, and of course
they also file the names of the pub-
lishers and printers. In case a paper
is started in the middle of the year,
then they need not file the refurn.
They can wait till July and then file
it. Here whenever a change js made
either in title or in ownership or in
the language of the paper, there has
to be a declaration. The declaration
can be made and must be made so
that the public and government
might know the changes brought
about. Mere information should be
adequate for this purpose, As soon as
there is a change in the title or name
of the paper or the ownership of
the papers or the interests involved,
the press concerned may inform the
Registrar and that should be enough.
Then again, Sir, in England it was
very difficult to find out ownership.
But now they have found out by ex=
perience that the present scheme is
adequate for the purpose. Otherwise
what will happen? Supposing a pro-
prietor today wants to mortgage his
press to somebody, it would be difficult
for us to know the owner after the
mortgage deed is executed. Then again
if there are a number of minor child-
ren in a family, we cannot fix the legal
responsibility on them. Again, if =
paper is leased out, there will also be
difficulties. If there is a single
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proprietor, it will be comparatively
easy to give the name and address of
the proprietor. If the interest in the
business are divided and subdivided
among so many people, it would be
very difficult indeed to fix the res-
ponsibility on one ang all. It would
be inadvisable also to penalise people
who are not directly responsible for
running the press. On account of all
these difficulties, it would be better
if we simplify the whole scheme.

In the first instance, I would sug-
gest that the period of time that has
been fixed on page 2, namely, thirty
days, may be deleted and by omitting
this we will not be damaging in any
way the main purpose of the Bill
The Minister tried to say that the
owner or the printer or the publisher
should not be made liable for the acts
committed during his long absence.
Take a case where the proprietor

wants to go abroad and askg the
printer and publisher to look after
the paper. He will generally make

sure that the printer and publisher do
not publish things which are seditious,
which are wrong and illegal. The
Minister still says the proprietor
should be protected. On the contrary
Sir, when the proprietor knows that
whatever is published in his press or
newspaper he will be ultimately held
responsible, then naturally he would
take care to see that such things are
not published. So, by removing this
provision we would hold the proprie-
tor, the printer and publisher all
together responsible for all the things
done in the press.

Further I doubt very much whether
the Bill as drafted would in any way
help in bringing about speedy dis-
posal of cases. If there is any dis-
pute there js any appeal, then the
whole thing will take a much longer
time, and this time-consuming pro-
cesg is not at all healthy and necessary
for the growth of the press. Sir, the
motive behind the Bill is no doubt
good but I am afraid that it may not
be possible for us to achieve that
objective. Therefore, with a view to
bringing about a little more of clarity
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and precision, I would suggest that the-
hon. Minister may be pleased to bring
Ssome amendments on the lineg that I
have suggested, particularly in regard’
to the omission of the clause dealing:
with the period.

I would make only one more point
in regard to the working of this.
measure during the last three years.
There have been expressions of opinion: -
all over the country that thig measure-
had been a good one but unfortu-
nately due to lack of staff for the
Registrars in the various States as
well as in the Centre it had not been.
possible for them to collect the rele--
vant statistics and also to work effi--
ciently. I would, therefore, request.
the hon. Minister to provide adequate-
staff so that we can have a ready
compilation of all these things. Today,
the information that is available is-
rather scanty; it is not comprehensive..
I hope the hon. Minister would over-
come this drawback and see that
hereafter full information is made
available every year. We expect the-
Registrar to submit to ug every year a.
very comprehensive report,

Dr. B. V. KESKAR: Without
precise information, how can the:
Registrar supply comprehensive
reports? He has to get facts and that
iIs the purpose for which this Bill has
been brought forward. Without facts
how is it possible to make the statis-
tics as perfect as you want them?

Surt M. S. GURUPADA SWAMY:
That is, of course, the purpose for-
which this Bill has been brought
before us. I hope the hon. Minister
would take more steps in this regard..

Surr M. H., SAMUEL: Mr. Deputy
Chairman, after the speeches of Mr.

Govinda Reddy and Dr. XKXeskar,
it needs very little for me to
say except that the object of the

Bill does not seem to he quite clearly
understood. Dr. Keskar, in his
speech, explained very fully the pur-
pose of the Bill, what it is meant to
do and what it will do, but it is easy
for our minds to slip inte thinking:
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many things—industrial labour, em-
ployment and sometimes even politics
—things which this kind of Bill
will conjure up. Therefore, I would
like to urge that we keep the objec-
tives of the Bill clearly before our
minds and not entertain any illusions
about the scope of the Bill.

I will quote from the 1867 Act
which is being amended now. That
Act. according to its text—

“ ... is meant for the regulation
of printing presses and newspapers,
for the preservation of copies of
books and newspapers printed in
India, and for the registration of
such books and newspapers”.

Now, this should have been amend-
€d some time ago, as reccmmended by
the Press Laws Enquiry Committee
in 1948; but nothing was dene. The
matter was made more urgent by the
Report of the Press Commission
part of which Dr. Keskar quoted to
the House this morning,

v ory

Now, that quotation from the Press
Commission’s Report gave you g full
background about the functions of the
Press Registrar, a full background
about the conditiong concerning news-
papers in the country or the lack of
information about newspapers in the
country and a full background as to
what i needed for us to get more
detailed and complete information
about newspapers all over the coun-
try.

Therefore, I will not go further
into that aspect but come straightway
to an enumeration of the main objects
of this Bill.

Now this Bill is meant—I am putting
it succinctly so that they may be
properly understood—to enable the
Press Registrar to collect, maintain
and publish information about the
newspapers in the country every
year. It is meant to regularize the
procedure and system of collecting
data about newspapers in the country
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and carry out the objects of the 1867
Act. It 15 meant to ensure a proper
procedure and practice in the publica-
tion and registration of newspapers.
Now, this ig fully and amply set out
in section 19B of the original Act.

I have set that down in writing and
read it out so that I may be as precise
as I want Members to be clear in the
understanding of the objects of the
Bill. 1t is necessary, therefore, for
getting such kind of information, to
have a central authority like that of
a Press Registrar who will not only
publish amthoritative and authentis:
information about newspapers in th-
country every year for general infoxr-
mation but will also ensure the
regular publication of newspapers
according to the periodicity prescrib-
ed under the rules and the Act.

This amended Act of 1955 has been
in force since July 1, 1956. Four
years have since gone by. What has
been done in these four years? It is
a legitimate question to ask before we
can give the Press Registrar addi-
tional facilities or powers to give us
a more complete and true picture of
newspaperg in the country,

To my mind, the Press Registrar has
done quite good work. He has
secured the basic information about
newspapers in the country in as com-
plete a form as possible. I under-
stand that this latest Report has
about 7,000 entries and includes, for
the first time, the circulation figures
of newspapers as well. Secondly, his
study of the newspapers of the coun-
try has revealed certain new trends
in circulation and common ownership
of newspapers. Thirdly, . ..

Dr. R. B. GOUR: What are those
new trends?

Surr M. H. SAMUEL: You will find
them in the Report that will be pre-
sented shortly. If T go into them
now, it will take up a considerable
amount of time and moreover, it is
not within the scope of the present
discussion of thig Bill. I can only
give you certain broad outlines.
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Dr. R. B. GOUR: At
what those trends are.

least, tell us

Surr M. H. SAMUEL: I will tell
you outside privately, Thirdly, a
uniformity of procedure in the regis-
tration and publication of newspapers
has been achieved. Fourthly—it is
not very commonly known, I believe
—the Presg Registrar is now assisting
the Commerce and Industry Ministry
in allocating newsprint to the news-
papers on the basis of their circulation
and, as a result, I believe, has saved
about Rs. 50 lakhs worth of foreign
exchange every six months of the
‘licensing period.

That is good enough work and if we
give him further facilities to get wus
more information about newspapers
in the country, I think it is well worth
while.

I have just said that the first
amendment of the 1867 Act has been
in working for the last four years and
as Dr, Keskar has said, its working
has shown certain anomalies, certain
difficulties, certain loopholes which it
is necessary to plug or to rectify.
These have been given in the Bill in
the form of a number of amendments
to the Act. One relates to cancella-
tion of a declaration once it has been
authenticated. Another one relates to
-ownership notification. It is not a
subject which I would like to touch
on at the moment because it has
already beaten up a considerable dust
-of econtroversy, and perhaps the Minis-
ter might say something about it.

Dr. R, B. GOUR: He has already
told you about it.

Surt M. H. SAMUEL: He has not
told me. How do you know it?

Dr. B. V. KESKAR: Telepathy.

Surr M. H L SAMUEL: Perhaps, the
hon. Member sitting behind you is
responsible for this information.

A third is the residential qualifica-
tion of an editor that he should be
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ordinarily resident in the country. A

fourth is the obligation thrown on the

magistrate to cansult the Press

Registrar before authenticating a
declaration. This has also raised con-
siderable controversy and I shall

revert to this matiter in a nunule, The
next one is about the fine which a
State Government can impose for any
contravention of the Act and another
is about the right of exemption that
can be given by the State Govern-
ment in respect of any particular
declaration.

As far as the cancellation of a
declaration, once it has been authenti-
cated, is concerned, it is an anomaly
which has been felt acutely for a
long time. When once a declaration
has been authenticated it has not been
possible to cancel it. Now, circum-
stances may arise when a cancellation
is necessary. For example, a person
declares himself to be a printer and
publisher of a paper and then he
becomes mentally unfit to discharge
his functions; or it may be that in a
political agitation he has been sent
te jail. He is in jail for six months,
ten months or one year. And there
is no means of cancelling his declara-
tion. Can you consider that such a
declaration made by that man is still
valid? From the point of view of
law, the answer may be ‘yes’; but
from a practical point of view, it is
necessary that you should be able to
cancel his declaration because he is
not able to carry out the duties
imposed upon him by his declaration.

Such circumstances are possible
and it is expedient that the magis-
trate or the authority that is empo-
wered must have the power under
the law to cancel the declaration if a
person who made the declaration is
not in a position to fulfil his
functions.

Besides, if a declaration is cancel-
led, there are various other remedies
prescribed for an aggrieved party.

In the first place, cancellation can
be done only under any of the four
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conditions laid down in clause 4 of
the Bill. These are really safeguards
against a light cancellation of a decla-
ration. These are the protective fac-
tors to see that a magistrate or any
other authority does not exercise that
power too lightly. Any one of these
four conditions have to be satisfied,
and it seems to me also, that this
power is vested in the authority in a
very cautious manner.

First, when you cancel a declara-
tion you will have to ask the party con-
cerned to shew cause why the decla-
ration should not be cancelled. Then,
there is a provision for an appellate
-body to which you can go in appeal
against the decision of the magistrate.
The appellate body is to have only
two members, one from the Ministry
of Information and Broadcasting and
the other from the Law Ministry,
which again ensures a quick decision
in the matter and no expense what-
ever. If you go before a court of law,
1t would mean considerable expense
and much greater delay.

Now, I come to the next point. About
ownership notification I have already
said that I would not say anything.

Then about the residential quali-
fication of an editor, I think it is
necessary that an editor, if he is to
perform his functions diligently and
conscientiously, has to be on the spot.
But the main object in having this
provision is that the person who is
editing a newspaper in the country
should be amenable to the laws of
the country. If you have an editor
who is not amenable to the laws of
the couniry, then a lot of complica-
tions would arise.

Dr, R. B. GOUR: He has to be a
citizen?

SHrr M. H. SAMUEL: The Bill does
not say that he has to be a national
of the country. It says that he must
be ordinarily resident in the country.
That is quite a flexible term and would
include all and sundry who want to
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do legitimate editorship in the country
and they can do so without let or
hindrance. That, I suppose, is the
main object of this provision and 1t
would also facilitate in fixing the res-
ponsibility upon particular individuals.

Now, coming to the other point,
which has been raised by both
Mr. Ramamurti and Mr. Gurupada
Swamy, about the obligation of a
Magistrate .

Dr. R. B, GOUR: I would just ask
one question of Mr. Samuel. Suppose
there is a foreign student studying in
our country and as a part-time job-
he takes up employment as editor of
some paper. It is not necessary that
he should file a declaration. He is
just an employee and after some
months he goes away and another
employee comes. Because no declara-
tion has been filed, would you deny
such a position for that employee?

Dr. B. V. KESKAR: Is he a resident
of the country?

Dr. R. B. GOUR: No.

Surt M. H. SAMUEL: That is not
at all necessary. He need not be 2
national of the country.

Dr. R. B. GOUR: That is what he
wanted.

Ssrt M. H. SAMUEL: T
want that.

did not

Dr. R. B. GOUR: He saiG that.

Surt P. RAMAMURTI: He did not
say that,

Surr M. H. SAMUEL: His own
comrade here disagrees with him. So,
my task of trying to convince him is
lightened. He is more fair-minded
than my Andhra compatriot. Never
mind, you can forgive him for that.
The obligation of a Magistrate to con-
sult the Press Registrar before
authenticating a declaration is meant
primarily to see that there is no
repetition of the same title in the
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does not have the same title.
‘This is the main purpose of this pro-
vision—that a Magistrate, in authenti-
cating a declaration, shall consult the
Press Registrar.
purpose in it In its operation
Mr. Ramamurti pointed out that there
can be a time-lag between a declara-
tion and authentication, and during
the time-lag the paper may have to
close down, because there is no
authenticated declaration.

Dr. B. V. KESKAR: How can there
be a time-lag for a paper which has
not started?

Dr. R. B. GOUR: The point is that
though it 1s a new paper, the authen-
tication itself is taking a year.

Surt M. H. SAMUEL: I am coming
to that. I will deal with this point
about one year for starting the paper.

Dk. R. B. GOUR: That was
new paper.

for a

SxHrr M. H. SAMUEL: I do not know
how Mr. Ramamurti had to wait for
one year to get his authentication. It
is something unbelievable. It is almost
like a blind man seeing a deaf man
hearing a dumb man saying that
a lame man is running away.

Suar1 P, RAMAMURTI:
not mind, I shall explain.

If you do

Mgr. DEPUTY CHAIRMAN: Order,

order. Let him go on.
Surr M. H. SAMUEL: 1t is quite
possible that Mr. Ramamurti may

have had that experience but it is
something very difficult to believe.
That is one of the very rare things.
Therefore, the real point about this,
as the Minister has pointed out, is in
respect of a newspaper which s
already existing and which requires 2

new declaration because of some
changes that have taken place.
Authentication of that declaration

should automatically follow, because

There is no other |

" not another title of the same, does not

arise. So, it is automatic authentica-
tion of a declaration; the Magistrate
in authenticating at the same time
would inform the Press Registrar that
he has done so. I do not think there
is anything for the Press Registrar
to do in the matter.

Ssrt P. RAMAMURTI:
does not say so.

The law

Surr M. H. SAMUEL: That will be
the case. He will find it to be so. I
love these interruptions. Mr. Santha-
nam asks me to go on. As far as the
new papers are concerned, I think
every  district magistrate in the
country does not understand, first of
all, about newspaper titles, whether
there is a newspaper title in another
district of the same name. It has to
be done by a person who is a State
authority. Even that would take
considerable time. TUnless you take
this step to check the duplication of
titles, it would lead to a tremendous
amount of confusion in the trade and
in the public mind. 1 think it is
worthwhile that time is taken by a
Magistrate to ask the Press Registrar
to find out and give him the correct
particulars and the Press Registrar,
who is the proper person and who has
the necessary information, can do it
to the satisfaction of everybody con-
cerned. Therefore, I for my part, do
not find anything tremendously wrong
or objectionable in this Bill.

Dr. R. B. GOUR: What is a reason-
able time?

Surt M. H. SAMUEL: The sense of
reason must differ from person to
person Even if I give a reasonable
time, I am sure my friend Dr. Raj
Bahadur Gour, will not agree that 1t
is reasonable.

Surt P. RAMAMURTI:
time he will agree.

Surr M. H. SAMUEL: So, this Bill
is not meant against any person, any
delinquents of law or any party. It

But this
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is meant merely to facilitate the work
of the Press Registrar, so that he may
collect the necessary information about
newspapers in the country and give
us a complete and true picture every
year. 1 am aware that Parliament
had last year, during the discussion of
the Press Registrar’s Report, asked for
an expansion of the activities of the
Press Registrar. Even the Press
Commission’s Report suggested a wide
expansion of the work of the Press
Registrar and it gives in an appendix
a whole list of things that the Press
Registrar should do, including the
capital outlay, circulation revenue,
advertisement revenue, ratio of
expenditure between the management
and the editorial department and all
sorts of things. That means more
work and more staff. But I for one
am entitled to hope that one day we
might get all this information with all
the facilities that we are giving to
the Press Registrar, if, of course, all
of us are interested in those dry and
bony statistics, But if some of the
Members believe, as Oscar Wilde did,
that “newspapers are unreadable and
literature unread”, then it is altogether
a different matter. Thank you.

Surr K. SANTHANAM (Madras):
Mr. Deputy Chairman, as the Minister
has already explained, it is largely a
clarificatory Bill and I do not propose
to take much time. But in drafting
this clarificatory Bill, obviously those
who are responsible for drafting it
thought that they were clever in
bringing in two new points. I do not
think those points are logical and they
have committed mistakes which I wish
to point out. I think that the bring-
ing in of the ‘owner’ is altogether
mistaken and purposeless also. If they
wanted to make the owner really res-
ponsible for the newspaper, I can
understand it. I find that the owner
is not brought into Chapter IV on
penalties. There is nothing except
that his name should be there. No
other responsibility has been fixed on
the owner. For penalties only the
publisher or the printer will be res-
ponsible for anything that might
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happen in defiance of this Act. So, it
is more for public information than
for any other purpose that the name
of the owner has heen brought in.
Even for that purpose there should
have been a proper definition of the
word ‘owner’. There is a definition of
the word ‘editor’. There may be
parties disputing about the ownership.
Meanwhile, the newspaper cannot
continue. So, temporarily at least they
must have provided as to who shall
be deemed to be the owner till things
got settled. If a man dies and thers
are four sons, they might dispute
about his property. One son may be
in possession of the property and he
will refuse to put in the other sons
as owners, while the other sons will
be claiming to be put in. So, all these
points have not been thought out, and
the word “owner” has been put in
hastily. I do earnestly suggest that all
the new amendments relating to the
publication of the name of the owner
may be deleted from the Bill, or in
the alternative they should take the
logical consequences of defining who
is to be the owner for the purposcs
of the Act and make the owner res-
ponsible for all the other things.
Between the two, a slipshod insertion
of the name of the owner in the news-
paper does not benefit anybody.

Again, in the original Act it is said
that anyone who goes out of India
for a period exceeding 30 days has to
make a declaration. Whether it is
30 days or 90 days is a matter of no
importance. In these days I think
even if you give 90 days or six months,
no great harm will be done, because
his responsibility will be there. If a
man says “Even if I am going out of
India, I shall be responsible for any-
thing that may happen in my paper”,
why should the Government be
anxious to relieve him of that res-
ponsibility and enable him to put his
clerk in charge of the paper? What
happens is that if the real publishers
go out, they put their personal assis-
tants or clerks as temporary pub-
lishers. How does it benefit the news-
paper world? That is a minor point,
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but a greater mistake has been done.
It has been provided:

“Where such printer or publisher
is by infirmity or otherwise rendered
incapable of carrying out his duties
for a period exceeding thirty days
in circumstances not involving the
vacation of his appointment a new
declaration shall be necessary.”

I wonder whether those who put in
the clause reflected on the conse-

quences. Who is to judge whether a
man is infirm or not? Is it the man
himself? Suppose a publisher says

that he is not infirm and somebody
else says that he is infirm. Will a
declaration be necessary or not? I can
understand that if a man is declared
by any court of law or by a duly
constituted authority to be infirm or
incapable of doing anything, he should
get out and somebody else should be
put in. If he does not consider him-
self to be infirm and somebody else
considers him to be infirm, I do not
know what is to happen. Secondly,
if he is put in jail, according to sec-
tion 8 of the original Act this man
who is in jail has to go before a
Magistrate and make a declaration.
Mow is he to do that?

Dr. B. V. KESKAR: If somebody is
i jail, the Registrar will move the
Magistrate that it should be cancelled.

Surt K. SANTHANAM: No, no. I
am only saying that because you said
that the declaration would be neces-
sary. First of all the point is, who
is to decide whether a man is infirm
or not. Many people have become
absolutely senile, but they believe they
are very intelligent and can manage
things. You say that a declaration is
necessary if he is infirm. If you say
that if a man thinks he 1s infirm, a
declaration 1s necessary, I can under-
stand that. Or if he is found to be
infirm by some impartial authority,
then he must vacate. That I
understand. But this sort of general-
isation will lead to all kinds of con-
fusion and dispute. Why is it neces-
sary? I do not think it is at all

can -
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necessary because the publisher is
there. He will be responsible. There
are other people, the printer is thera,
the owner is there. If the publishcr
is infirm, it will be in the interests
of the owner and the printer to
remove that man and put in some-
body else. Why do you bring in a
sort of ambiguous clause which cannot
be operated logically or reasonably?
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Sir, about newspapers, I believe the
less legislation the better. I think the
attempt to control newspapers through
legislation is a great mistake. Of
course, all these things are done in
the interests of collection of statistics.
But actually statistics are not collected,
and what we get is what happened in
the year 1950, how many newspapers
there were in 1951 or 1952. We get
only that. We must speed up the
machinery so that every information
is sent by telegram or by post and
report is available within three
months or six months of the end of
each financial year. In these days
when the country is marching ahead,
all bulky documents which give infor-
mation about things which happened
three years, five years or seven years
ago are all waste of labour and effort,
As somebody said, either the Registrar
must work as if he were the editor
of a daily newspaper, or if he wants
to be an ordinary bureaucratic func-
tionary we had better go back to th:
old state when there was no Registrar
when there was no registration, when
everything went on without anybody
knowing what was going on. Probably
that may be better. So, I hope that
the “owner” clauses will be deleted.
New rule (4) also may be deleted,
because in the original Act there is
already a provision requiring a fresh
declaration for 30 days’ absence. Steps
must be taken to enforce the existing
Act much more efficiently.

Thank you, Sir.

Suri J. H. JOSHI (Gujarat): Mr.
Deputy Chairman, the Bill under
discussion is a very simple one and of
an amending nature. This Bill is
meant to smoothen the work of the-
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Registrar of Newspapers who is the
head of the machinery which is set
up by the Act of 1955.

Sir, the work of the Registrar is
to collect statistics in regard to news-
papers, to maintain the Register, to
-administer the provisions of the Act,
to call for returns, etc. etc. Now let
us see what the experience of the
Registrar is in operating this Act of
1955. He mentions in the Annual
Report for 1957 that there remain,
however, certain other apparent
anomalies for correcting which amend-
ment of the Act itself is necessary.
Amendment of the provisions of the
Act is under consideration and, if neces-
sary, legislation will be placed before
Parliament in due course. Some of the
difficulties experienced in the inter-
pretation or administration of certain
provisions of the Act are mentioned
here. He gives an instance in which
the owner of a newspaper dispensed
with the services of the printer and
publisher and tried to publish the
issue of the paper himself. But the
printer and publisher went to another
press and printed and published the
same newspaper with the same title
elsewhere. The question arose as to
what should be done. The printer
and publisher, as they were dissatis-
fied, refused to sign the ceasing dec-
larations, and the provisions of the
Act of 1955 had no remedy. So, a
question arose as to whether the law
itself was not faulty. These were the
anomalies to right which this sort of

Bill has come bhefore this House.
Another inslance also has
4 pM, been cited in which it is

stated that many news-
papers which were in existence be-
fore July, 1956 had similar titles.
Now these are the cases. Then the
same Report mentions that there was
some misunderstanding or lack of
understanding about the legal inter-
pretation. Now in order to remove
these anomalies, this Bill has been
brought before this House. It 1is
stated in clause 2(iii) (2D) that where
the title of the newspaper or its
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language or its periodicity or its
ownership is to be changed, a new
declaration is obligatory. Now, a
doubt has been raised by some Mem-
bers that the declaration of a running
newspaper may cease foday what
should be done when the issue of that
newspaper is to be brought out the
next day? It has been stated that
it is not possible to get the authenti-
cation of a new declaration in one
day in cases mentioned in clause 2(iii)
(2D). I may respectfully submit that
in order to obviate this difficulty,
where in one day a new declaration
may not be obtained, it should be
considered sufficient if mere filing of
new declaration is made on the day
when the declaration ceases on
grounds mentioned above. If this is
done, I think the doubts which have
been raised from other quarters may
be resolved.

In other respects, this Bill, as 1
stated before, is meant to smoothen
the work of the Registrar of News-
papers. 'This is after all a matter
which has been vested in the
Registrar and I should say that this
office has done very good service by
the presentation of the Report. They
have collected statistics about the
dailies, the weeklies, the monthlies
and other periodicals State-wise and
language-wise and have collected
such other materials which would not
be available unless such authority
were invested in the Registrar. Much
has been stated in regard to this and
therefore, I will not take much time
of the House.

Sir, the newspaper is a very power-
ful weapon in the country. It enjoys
certain privileges and concessions
also, and, therefore, there is an obli-
gation which it should discharge in
submitting the returns which it has
got to do before the Registrar of
Newspapers. Newspapers in this
country have contributed much in en-
lightenment of public opinion in
matters of politics, in matters of
economic problems and in other social
matters. Newspaper wields a great
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power in influencing the people and
by and large, they have served the
country and the people, I should say,
well, I do not think that this Bill
is in any way directed towards curb-
ing or controlling these rights and
privileges which have been enjoyed
by the newspapers in this country.
There are countries in Asia and else-
where which have gained independ-
ence during the last ten or twelve
years. Hardly is there any country
in which the newspapers enjoy as
much liberal treatment and privilege
as they do in this country. It is due
much to the democratic attitude
which the Government possesses. 1
think, therefore, that it would be
better if we give our full and whole-
hearted support to this Bill.

I support this Bill.

Suart HARIHAR PATEL (Orissa):
Sir, the hon. Minister hag already
said that this Bill is of a clarificatory
nature and that it does not raise any
controversy and as such the provisions
in the Bill should be clear in langu-
age and also in meaning. But I find
that in many places this Bill creates
some confusion. Some of the points
which I wanted to raise have already
been dealt with by the hon. Members
who spoke before me, and I have to
mention only a few points more. For
example, Mr. Ramamurti has already
mentioned about clause 2(iii) (2B)
which says: .

“Where the printer or publisher
of a newspaper making a declara-
tion under rule (2) is not the owner
thereof, the declaration shall
specify the name of the owner and
shall also be accompanied by an
authority in writing from the owner
authorising such person to make
and subscribe such declaration.”

Now, what will happen in the case of
a joint Hindu family? This point
wag raised by an hon. Member, and
I feel it is a valid point. Who is to
be regarded as owner in the case of
a joint Hindu family, that should be

made clear. Regarding the change
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of ownership, ownership may come to
an abrupt end, and if we do not pro-
vide for such an occasion and say
that a fresh declaration will be neces-
sary for the continuance of the news-
paper, I think jt will be a folly of this
legislation itself. Suppose the owner
of a newspaper dies today. Under
the existing provisions, the newspaper
cannot be published tomorrow unless
a declaration is obtained. And since
it has been laid down in the Bill
that while seeking a fresh declaration
the matter has to be referred to the
Press Registrar, it will surely take
time and no declaration can be
obtained within a day or two. So,
I feel that it is imperative that there
should be a provision that the news-
paper can continue publication for
some time even on such occasions, I
would, therefore, suggest some sort of
an amendment so that instead of the
declaration ceasing immediately with
the change of ownership, it could
continue for a period of sixty days
or something like that, and if within
that period a fresh declaration is not
obtained, the newspaper should not
continue publication,
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Then, Sir, with regard to sub-clause
2(iv) (4), I would like to suggest that
thirty days is a very short period and
should be increased; it should be
made at least ninety days. An
amendment is going to be moved to
that effect and I shall support it when
it comes up.

Then, Sir, under clause 3, as I have
earlier pointed out, the Magistrate is
under compulsion to refer to the
Press Registrar when a declaration is
sought for. Now that will surely
take time and there should be pro-
vision to prevent delay in obtaining
such a declaration. There has been
a suggestion to that effect by an hon.
Member. The suggestion is that the
Press Registrar should issue lists of
newspapers and periodicals being
published in the country at intervals
of, say, six months or two months or
one month, and they should be readily
available with the District Magistrate,
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so that it won’t be necessary for the
Magisirate to refer about it to the
Registrar and he can himself accept
the declaration then and there.

Then, Sir, in sub-clause 8C there is
contemplation of an Appellate Board.
Now this Appellate Board will con-
sist of a Chairman and another mem-
ber. That is, there will be two mem-
bers. Now what will happen in the
case of a difference between the two
members and how is the appeal going
to be decided? So I would request
the hon. Member to look to that
possibility. 4

Then, Sir, in clause 8 some amend-
ment has been suggested the effect of
which is that the form and manner
in which the names of the owner and
the editor shall be printed on every
copy of a newspaper, and that will be
done in the Rules. Tnat is the only
thing that has to be done under the
rule-making powers—as I find—and I
think that could have been prescrib-
ed or laid down in the Bill itself
instead of leaving it to rule-making.
I raise this point because, in a later
clause, that is, in clause 9, there is
the provision to insert a new section,
namely section 20B, in the principal
Act, and the new section reads:

“Any rule made under any pro-
vision of this Aect may provide that
any coniravention thereof shall be
punishable with fine which may
extend to one hundred rupees.”

Now Rules will be made and contra-
vention of that Rule will entail a fine
and that fine will extend to one
hundred rupees. Now we see that
that rule-making is practically con-
fined to this point, namely, to the
form and manner in which the names
of the owner and the editor shall be
printed on every copy of a newspaper.
I fail to realize the necessity of
making a rule for that purpose only,
which could conveniently have been
embodied in the Bill itself.
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Then with regard to clause 10 of
the Bill, Sir, it seeks, as the words
reveal, to abrogate some of the
powers of the States. 1 do not offer
any opposition to this amendment
sought to be made, but I would like
the Hon. Minister to say something
regarding the necessity of this amend-
ment, because it seeks to abrogate the
powers of the States and the States
have not been asked to give their
opinion regarding this amendment.
So we should be fully informed about
the necessity of abrogating the
powers of the State Governments.

With these few words, Sir, I re-
sume my seat.

Y WEF T WA (AT TIT) T
gamafa Agrey, a7 foor fow sgw =i
o sraar 1 AT Iferd fwar T
THET qUFAT AT F qUoAERAT 8, R
Ige Y aw saferm gt §, ST
AT w7 AV fara & "araEs
AN s (-

3T qraeT ¥ qF T 919 FEAr £
Y F 9T R (i) 3 3T AR 5 H(2)
FAR T | AT I A F AR H
qaft qf a7 WEET T FT AF &
g q@ Ta™ FgT A HEATEHAT T
g & st fF 93 a@r 7 wfr qaan
fr ggzamaa fFdr afseac & 7 &
saT &, feqaas g srar 8, e =g
darerT de ¥ Agy W wHAr § av a9y
feafs ¥ mrafzadr s fertem
Ffaa & amar § | 99 qF I 4T
fegerizra wR <g¥ oF 3y g M I
& Sy § =g = frardt & e wa
T FL | a4 feafy § o IfF waTAR
T & § FTIA F A9 & B W04, FA06
$fr aTaTR-a 8T faw fawed €
™ T § S 949 A7 I 9 F
FIAT & FF § 6F A9 § 1 T QAT
feafq & gm ag Y A9 & fF ST
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ferrvma &faw & o F T fiwx
foq & wmam, foe fom e
e # AT SO Uy W §9
IHT AT SHFT AAAT FAT FET, AR
T3 AT HTAY ITTEAT BT 8 | ;a0
¥ AAvsHT q) R &wEr amd &
fag omamw &

& g g e #v a2 (Y)
F graeq § FgAT & | ¥ ¥y 9 &
T § B w1 faeex o afsman
30 fo ¥ ofyw & fau 3o & aeR
STaT & ar SuaT fexrww 9w grr
Tifed | W A A game S A
FIH T 14T ¥ | AfeT qR FAar
&t fraee wen & &5 oo off 3 § freex
e qfserare & fao ag ovawgs 78 8
fFg St oam & <@ o & a8 0
s#faT grar 87 1 3w F oF A § 45
FX F1E AT aafry Sy firrew ar afmE
FT IY@HGET 987 FE@T 8, [ X
T G F g7 gHrtw g ax ofr a8
ST e ot afewar &Y wwaT 210
SuF fam o ar et g #T T
T § fF ag 34T o v @ Wgt W
& ag ox wsrfm ar & i T
X FEFITEAL TFE W R
ar A8 + v oqY fewfa # afe w18 aafer
AT Y fader 797 SITen & 7 1S FIR
qam ¥ adl o 5 99 93 SOEEE
YA FIX AT TR & A7 AT FAl
arex fopar sma 5 ag feard@ma I
FT -

frady Jrer S & #Y (9) F A g
q€ H WIS WA 9 AT ATRAT E ©

“Any person aggrieved by an
order of a Magistrate refusing to
duthenticate a declaration under
section 6 or cancelling a declaration
under section 8 B may, within sixty
days from the date on which such
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order is communicated to him,
prefer an appeal to the Appellate
Board to be called the Press and
Registration Appellate Board con-
sisting of a Chairman and another
member to be appointed by the
Central Government.”

ar xx graey § 3w fAgew ag & B
Y Fg ATaRIF Fieavar § € §
T a8 39 &7 § g7 S & f5 o ey
aaErR T @1 foxraw  fefese
gz Ffra w3 a8 I & B
¥ AftT A FT wfwR e
fom fea & fewram &faa =%
STar g I faA & 9% wATAreaT #v
gFrEE R ger 1fed | Sw
AT FATAT-TF &1 JFaT @i 8
T, IS a7 Fg wfta § wor & sy
T 38 AN T KT TAT, BT T,
T TET AT G AEA W IHE 9 F
Y g1 s, e s swar qefae aam
AN LS G o el G E A B COR U
oot emfy o wfqer & o 9w
q3qr & 99 fF suF g7 § = e of
srar & ) oA ferfe & A ommim @
foF wdrer ¥ ST 9% 9w & e @A
Tifer 1 o 30%F & TR wER F
AT FEF F BUAL T gAHT F @
e faw Frar Fr & S aOF
FT #r5 gfgar TH ¥ fFn s

gl AT ug v o fr fefeae
dfede & g femam fea 0 &
are wfie § s & fau o &% ¥ ww
IR §: fga %71 ggq a7 I997 Ry (F
wrdt T gge afqer # 95 gm &
ar feesly aF o uF, waww i Srfey,
s3 g fF SgF1 fewrie fadr of
e & e v & fA0 Ta &y
AT AT @ E fFagea Fafa
fa1dy W B TIT FLAT §F HIqT

" fopefr faral g & o Td FT QTEY o
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A gweny foafy F o qAar T
farudy SmaT w19 &7 a2 faar @faede
= wfFr faar o gFar & & a8
gfafauesft s@ afsadms = @
FT T T 9% 9T uF TR AT
fex %1 999 waw v arfgn aifs
Tg FAre FIEY OF G F wAy qf
TET FT T |

TF W gEE W) g fiF -
FTIAT qT JAT FA AT I | T 70
7oy Sqfaen Wt FTH TET @r g
% FTOr gL JATITT 9 &Y, T 9
Iy gefera g a1 T g, Asar
AT AT 9TAT & | AT TTET & G
FE Q9T F19 T8¢ & 5 Formd ag
XTI F1 a8 FT qFAT & AAGT
afe aF 1= ST feFaiam dfger g1 ofY
T &t ag gar o EwER F s
¥ Ffaa far srogwar g | qW #v
aqa fefa o g ot strermes gt fav
g & oF oAt ax g5 qF s a7 )
I T N AT gAE ag & o
ferrmr o¥ Hfavw o= #Y &7 T
T Fferwa <€ 9 977 & faq ot 599
gma # vt afafaty &1 gaeiwT 5@
F A% A% fog B sma | o ofY
IATT EH FIALH F AT g qg UTAT 6
Fg U qAATCIA 2R & fe
qfserd=e &9 #9d @WIT &F fag s
g1 afe sax femtm dfaw & o
T A g 9 § a1 Y fR ax
T T F & W T TR SHET
¥ & o gfaamt &1 aemaw e
TR AW E | A TW W W T
FY eI JAT AT |

gt g% g9 AR F wfrwe
W A I & W fasgw amifaw
arraT § 1 98 RER AT geys &y
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featd & s 3 A 9w aed g
5o ¥z e faedt v ff 3820 @
THIR &1 W o | d7 T 7 9N
g oot & frw g iAo ® e v
w17 A fyar Afede SOd s ®
MNT IF ghEm FW F | ST
ferrig # e #R, I§ 9T
TET wft AT 1 g, TAAT IR AIIE
2 fr gq e & 781 ¥ 9 O¥ TF A
fverargds foam ST =TiEd T S6E
fae afe gaz o faaifa = faar o
Y g TEY g artw v e
¥ ST g FF & I wF qea ¥ veE
el ¥ Fem feade e s &
T |

gov 2 ¥ gAETeTr AR
qsTfear At & o fagE g1 € 1
ooy 3t #Y g § gER gt ¥ O
qafo & we 8 ft agw fmR g
&) TS A7 98 gWIR W { AN
FATHIT T FT THFTER AOAT FIhSTT
a7 SHEET T €7 § TUAT FT FIG b,
AFFT TR F a9 § [T ¥ Z] AW
FamIdEaRam s F s §
FAR AW ¥ GATATCIAL T AHTEA
21 @1 & AR 39 faal ¥ e seey
FTH FE 9T W | 99 TR F
wiwg | gAY a7 W a1 § AEY
o1 uF § B S garrewi &t fafr
F20 § fearee e mar 1 ©, 4,
1, €, §, uh, 9% T g s §
RATATC-OA1 AT A frar s @
L TR TORT AT EAL T § & foae
o for 3T § A &, WX g anfera
AR ¥ ) &1 g ug | § e
&Y STt BF 57 gRTAT-aAT & wewT
Tt fradt @ o T ¥ v wivma
77 O § Y fF AEiu seet F w7
T ARG § ) I AHS F owAara § 9g
¥ ®feT g fr e gfawa o
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Y ot B gewd Y da § A wwd
§ 1 afFT & 3o wae gwe g &
T % wrer aftew o oF g o &
FIAATT ST A HAT F A & 7Y A
gg o ofoma ar #faw & afF W
gftrera o wa &Y 59 g7 ¥ o ford 9,
FIFT oY I o gy g faF aw
AT Y AT T Fy Y Y FE AT L
T QUTITCTAL FT TF HI TG AGIAF
a1 &  foram m § wet gady AT IR
FIT A qF FY A A1 7 Forat
ggg @ FrIA vz 9 AR fowd
o fer gaar fafeia § wow o®
I A v | waTg AT gHE R}
for 37 =1 o= Fram G g IW U
fRar & )

sft gfo ATo AR (ARTS):
A wdEy, ag s g fow
gI3g & AT [T § 98 AL W F
IE HTAT AT AT | THH) AgT I Y
ATAT AT & | THET ;1T agT AT
g | & 39 gane fa &1 qne w99 F
fad @er g 1 tste F FEA IHER
F e qar waardl ¥——drArfes
AR ArfaF H@ard F-~fTegTw qqw
fraiai & ke ¥ foq a9mar T
AT W L&YY F S AT g ag
w2 fefeemm o #d F fad ®R ghe
F TG BT FT TAT § ATE FY
ST fAad & g aemar @ ar )
g/ FARA T At 3w AT A ZT WKL
ﬁqu?rl:maﬁr%sﬁﬁ?qmq%mw
T AR §

“The growth of national life has
been such that without the neces-
sary registration and continued
attention to statistics, proper ad-

ministration of the State is im- |

| e wom A ag Wregre & aang

possible.”
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7o g & sdFw wg d fF e
faarzm wowe e & T@
frar wTaT § I A AfGA AIA W0
wfirare qfvede ar feqr o w@r g
FF &7 ¥ F1eoi F g o fereraw
Ffger fpur TTaT § SORT 76 ¥ |
AT & A ag dg wAEm F el
F yarfa® ¢ | J9 i wEar & qm F
ST FITOT AT © AT F R AEAL F MFEH
¥ faur & ag fowrfe a%a< Lo38 &
AT § AT g aegianl A e
qafer §1 wAR T W & fF
TEATT F qfAF FI ATH W GEAEH
AR TETF F QT AASTT H FroAw
93 | g5 fafed § Sw FqTw F
e &1 A1 eIt Tfed T fawttr
i @Y & PG GUETE fo3R W
i foar § B
“It is desirable to know who is
responsible for running a paper,
where it is printed and published,
who is responsible for a lapse, if
any.”

e fqe HYEE BT FUAT ATH
fa@aT qgar 97 #T SEq g AN
q&f giar a7 % 39 997 1 w9 wifw
g1 Fg ar fos AT wwady &1 a9
forad & | §TIRE 1 qA-NeAA F @
feear gar & a1 fr S8 99 daamd
FET 7 fa@r g

“We are of the opinion that the
editor does play an important part
in the selection of the matter that
is published in a newspaper.”

wfFm a8 U qAaeTg A9 1T mEHr
Z1T § W ag waw wifers F1 gfeemor
T Y | G Ffrefee § ar wegfee
& oar oA & for wifes &0 am
BT aga & I50 § | AT AT FwAY
M & f7d o7 9 o fmr S

TF AR A g 5 9w dfvee
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[ qf a1 T
T HAT | T AT qAET F@LTT
frarerd & SRt SdTm A% & famir
FEATE | TF o@aT g 37 § 987 §
ST sgea saafaT #wm M w1
AR & GAAT & 1 wAw feadaw
® FET T F A6 TR farzd
A8 @aT WIfEd AT 9F aw TEA
FOT AL FW a9 qw AT A ALY
T | Y UF N N OF q@aTe § |
gATY 917 | ot 7 Q¥ wrear< & afpT
oAt TIAHE SHF FAC HUH AIEFT
FT w5y &7 & #4778 @ § 73 30
TRA § & wEr &

Yy 7g AT STy % faﬁ a’r TG
T Z1F § IYHT FNA G FT G
FET AT | gEE 19 ug g -
i wEaId F1 WieAgd A =J1fgd )
ST 97 ATATISE R FIF § HR TEIYAT
framn &1 17 7T E TR IgF I {
TREAT FT § IR GIEAT WX
Mg AT JEd ag A WIAT
it 17 g2-g2 gy Fr e
I T T TTE | 3% I H TLFIL
B1 aUs & foAar eqrs frur AT wrfy
oqr g feur Smar g0

T faet & @l s A ¥ o |
F fan foar € | T97 AF T@A TR
M & | A e & g fred miw
afsmg @ IAH T SqETER OF g
ey fqad g, (N1 AT A S(ww-
T T ¥ FIH A § il ST Ry
& gosed @ 4 wed & fF qw Aiffyee
qfeqrqgT AT AT ST g0 IF &
AT UG T & AE & FE Taw
Y sl SIATEET & T TAT & =7 2t
3| =i ag wA g =nfed b oy
wnge & waat & free i afsrm
g wTlEd | ww aF I A wy
Tt W qrER gt o fowere fee
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YqT &t wadT & Tfegaa fear mar g AT

SuRT Fifem & o AT WL AAT-TAT

AT & &Y 49T uag g NATEE I_H ar

FIRT FTHTL TF A1 gy o afwa

g dqT frar s vgr & 1 G AgAT § A

o faa & e 1 sy @ &
T AY ST garT 49 o § IRy e

¥ ar & w7 o | WK T

G 1 e § ez & fear v

a1 F1$ 9% Tfwezerw 1 famgs w2 AT

Sdd TR FY BIW Siad 63 AR

™% faF g 1 SE ged  qor

& =g

T & T2 ¥ A Y Y9 QU
IYH g FaTAT TATE ¢

“15. Whoever shall edit, print or
publish any mnewspaper without
conforming to the rules herein-
before laid down, or whoever shall
edit, print or publish, or shall cause
to be edited, printed or published,
any newspaper knowing that the
said rules have not been observed
with respect to that newspaper,
shall, on conviction before a
Magistrate, be punished with fine
not exceeding two thousand rupees,
or imprisonment for a term not
exceeding six months, or both.”

& AUy TEET FET AR E
foF gy ST § G AN F IR ) AT
T F GO L GAR F TF T AT
grar wrfed AT 5 7N F WE @
Qi A AT A0 AT | THT AT
I=q § FitE 3a%&armfwa’l’=ﬁ
& A T B T AT | AR &
¥ A A wmar sweAre fwefwd
FAAH AT GUE R g% 3 § waary
q St #T FE A &, AU HASET
TAFIC § IAF! TgT AR AT & X
forg Y st § saiEn vl gl wnfed
HYT wifeat & S ehEe A TUfed o
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YA FI T IF a1 F7 §iF 5 9
aFT & gy AT fgd

FATT XA AR AT AT & MR
JWHFATTE §F F 918 1 TIFR
§ F WA w——FHAR Hr——ag
AT IIIT & W TGT @AT 1T qleery
R & agq  fefany w33 § W)
AT FiAgT TEEE § | AR IRH
A ga AT agim mg v fRET |
Frat et greme & 57 & 39L0F
gt =rfga

fore g aaard § @uE w4
IET FT Teahad T § M F$ TE@
F waq aal 71 Gfgg w3 § SR
T HTAT ATNEA | WAT TA ST EEIFE
EAT 4T SHA g 9 I A9% 7T
AT FX HTFW a7 a1d waaa |
garfae g2 off 1 ar FA § 59w
TN FIS I T Al IGE ATAAST T
BT TEAT AMEd | F A& F fewh
T AT TGIE, IAHT ameatg I faa
=ifga | Ffwa S A gaTa gefafa-
g AWM A &, W BT FUATT
o ux fd Far @ wF SR #
A FEY AT IuH Arfqqar Ay
wifed, g=ars gt arfgd wfew a8
FeArE AR qATR A gy w9
T AW & AIGF ga wEaT
F wrafrog fad a7 82 3 S =0
3T ara yAT 3 &, Adard 7 Afas
#1E wfpefaes § Q1 g ¥ &g
o aTe ufeee & S Star g guea
guar AT & ) HGAT 77 97 947 gfeex
AT & T SArEeET G g 1 A A
YTHT R W IT & FIT I8 I
T e A & fgrgeae # waari
1 U gt alR & A sHA afidv |
TJATY Y wrATEEAT g | 35 afEr v
TRIATT SIT0EY T FN ager AT Gt |
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7t gAr 48T AT F AT wAA Q
farg i & fraar v gvde ww waf
¥ Qv iy o Aifquar gurt ®§ w4
¥ ot g3 7 37 Fiforg wwAT wvfed |
gAY g 9g7 a9 fawErd § W
BATL S YARICE SAGT Feieq gl aar
¥ o 3 &1 Afew g agy & g waAr
AW X 1 F T STwATE S,
TF GETHTIFR | TAF AT AL
wr§ g AT H 3% 3@ 39 F foq,
T & faad & faas Fgd ¥ f@q
agr @ AL EAT § 1§ sAw wfqfy
g1 ARA IRar § 5 gw AR |
AT AR FATF qE GATL  HAQL
1§ Afaw a1 TSN | gH 39 T FT
o fFare degpfy @i avadan s
IFT F F [q7 Afgmar & wm
FTTAT g |

SywAT(T wERT, ¥ T A &
faaaq fear a7 {5 fas wsgr @ /fFw
qET ITFTH TR AL AATAAT |
TOR et & ATAr AMfRT AT 4 a1 7
agi =% fad w1 a9IT T & fag |@sr
g g M A F@r § fesam
3 Fd § 3 WA ¥ 9@ & foq
gATY ATHIT §F AFTL &7 FAET FAT |
AT G S GAFX & IIAF AV &7
T Mg fAaar =ifgd | 3@ 9w
ATET FUFT &Y ATHEAT FHIL JqT ATAT
T g § | FF dfefare qor gAwT
TR AT § | UF faeer &, OF srafiar
& TF MAE g\ T WA HoA
T F1 HqAT 7 arfrdy & goe o
TE AT A @ wAAar g fr e geari
FT USEF Z1A7 AT T ATt
T TAEIFTA &1 GT & FIT Y gurr
Y TFTC FT AAT GO0 | F I1@r §
T aal § w1 AT agwa G0 37 96a
Al a8 gg I4qr g fF waard &
JRA ST A WIT AT R g SAHT
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B T F ITART & |
et F @ g3 3fee § wEard w6
frege s &\ 39 7 335 0 A
TT afET TR E | QA AT
frrere 23 & fir il st Sy
i §g fa7 g8 T oAt ¥ uE
Sqtfast & garer ® @< Y o £ gfan
A g atdr §, 3T g S arey
9 5 |rATET-aT arEl F fazara
&Y ar &Y f wfasr & ar § ag o
FET & 1 T 39 FATHIR § F47 G99
T foF 1S AT ST T & AV FIE @l S
W HE TGS I AT T, B
St ¥ gAr S, #wE v
¥ faewa war ag FE7 g4 5 owam
F AT QEHM, AT AU JM | gOR
dqr ¥ frod 1 wiasw-gmr v @
Hfera 9ga & AT T8 € S fadh agE
ey § FEl ATEy 99 F FAT L HgW

AT Tfgg 1 S AN SRl
frgy § @ *1 TgFR §, AR

FraE AR PRIT Y T T FG IH-
g AT @ FE FE HGAT  qTie-
gfafesg wa@ & ST g8 A
=fEd |

. Tt W TFE ATE T 7O AR
g RE | WA wafFa
AT wEEE F AR § g w9 fF oo
gr  wifgd | W W A 98
T AT NX AGY | @O &
ferd g a9 daX 93 wW £ )
qd 3@ g Ag 3@ A R R o
g wew fafeex 43 4 @1 O
ToT T ARG F AT IT WT | H
Tgar =1 & & g ware g A
fEC T WA | S g =I5F
gé o 3a feAi gw A wia W, awdi-
geft AT FT FWFQ G | AlFA

gy fan
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AN AN A AGL, AT AT AT
Y afeqF 1 AITFAT FE A=G AT
T | owEAd § v oard gam
gl AL AfER | TEedwE &
gl ST § 39T Afgd 4 g
q HTH FET AMET | FAIR FAR
draface wE Wt U g T CH
9 W F | SARt W qEaET &
e oad A AT 1 ar gEar
A o g T A AT WAl E

graumafy wgigE, A g
qg Aty # Agr Ot 1+ wiE a
F€, faQqel @ F GEEgl FT AT
g7 FT W@ AR AT | g @
Fara o €, femm Faik g e
AR T F = TN § AR ||
FTX@T AG gwir | THY AW H W
AT, 3 W H g AT § AR
gH A« YT A g 9qe FAT A0fEd
fe gara 3w @t 9 a3 | gR
TEIE FrEt #® Afgd fF owud
[ F qrIfes, wiaF wX qiepfaw
gfe ¥ a1 X oK gEx faq
AR FX AR A= THL, T95 a0
g qUUARE T AFEE AL | aE AT

T g

37 awnfa @i, o7 § waw
qaTE R §F 7 wAT wgew ¥ grdAr
o Avgd g fr S g /% @
g TR wHA H A F fag 9 9%
Jaar ¥ fame A ) g@w 9
weafazare g fF 71 "AgiEa <o
FFHT GrEd A Gl 9T FEEg S
&

»
Surr AKHTAR HUSAIN (Uttar
Pradesh): Mr. Deputy Chairman, the

amending Bill deserves our support,
As was pointed out by the hon, Mem-
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ber who immediately preceded me,
this Bill should have been brought
forward earlier, but I think the hon.
Minister has acted well in not bring-
ing forward this Bill earlier because
five years is not a long time tfo wait
to see the working of the measure—
the Act was originally amended in
1955—to assess its progress and to see
whether it has been able to suppress
the evils that were intended to be
suppressed at {the time of the passing
of the amending Bill of 1955. A
period of round about five years has
elapsed and the Minister and the
author.ties and others have seen that
amendments are necessary in order to
give effect to the purposes underlying
the original amendment of 1955. I,
therefore, Sir, welcome this amending
Bill and trust that the House would
give to 1t the support it deserves. The
amendments proposed in this Bill are
not many but they are important. In
the measure as it stands today, there
1s no provision, no specific provision,
for the cancellation of a declaration
once made. There may be many
cases in which the declaration has got
t0 be cancelled, and in the absence
of a specific provision, a crop of liti-
gatlion would arise and the matter
would have to be fought out right up
to the Supreme Court to find out
whether under the existing law there
was any authority or not to cancel
any authentication that may have
been made. Therefore, it is well that
specific authority is conferred to pro-
vide for cases in which the authenti-
cation of registration once made may
be cancelled in fit and proper cases.
In order to provide against a caprici-
ous exercise of this power, the Bill
provides—and I think correctly—that
a notice should be issued to the
offending party to show cause why
the registration should not be cancel-
led. He will have full opportunity of
representing his case and making out
a case for not cancelling the registra-
tion. If such party proves that no
case is made out for the registration
to be cancelled, after a proper hear-
ing, it is possible that the notice which
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teglstration may be vacated and the
registration upheld. In case, how-
ever, the registration is cancelled and
the party is aggrieved, there is a pro-
vision here for an appellate tribunal.
if 1t comes up before the appellate
iribunal the matter can be gone into
again and properly thrashed out and
a decision will be taken as to whether
lhe cancellation has been rightly done
or has not been rightly done. If the
registration had been rightly cancel-
led, then, of course, the appeal of the
aggrieved party would be rejected
but if the registration had been
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wrongly cancelled then the appeal
would be allowed and the origimnal
tegistration would be upheld. That

obviously 1s a very salutary provision
which it was necessary to insert in
the interest of the efficient adminis-
iration of the Press laws.

As has been pointed out by some
of the hon. colleagues who preceded
me, there has been a tendency to
misuse the liberty of the Press and
some of these newspapers have trans-
tormed this freedom of the Press into
some sort of a licence by which they
can abuse all their opponents or those
with whom they do not{ see eye to
cye and this kind of thing has been
gong on to such a large extent that
the hon. Minister deserves our thanks
tor having brought forward this Bill
to put a stop to it by cancelling the
regisiration in proper cases. Some of
These newspapers and other experts in
scurrilous writing wield a powerful
pen and they so cleverly word their
sentences and use such expressions
that it 1s difficult in a court of law
to obtain a conviction against them.
Therefore m order to avoid all that
long litigation it is necessary that
power should be preserved 1n the
Press administration to put a stop to
such newspapers and i{ they come
within the provisions of this law, then
thewr registration or authentication
should be cancelled so that it will not
be possible for them to continue their

was issued for the cancellation of the | M-Schief or to continue to propagate

is likely to reach him, he may just

their 1deas creating hatred eliher
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[Shri Akhtar Husain.]
against the established order or
against the government established by
law,

Dr. B. V. KESKAR: I would like to
point out that the observation of my
hon. friend is laudable but this is not
the object of this Bill. It does not
try to restrict or cancel the registra-
tion of papers for any expression of
opinion whatsoever,

Surt AKHTAR HUSAIN: I do not
say that this Bill provides for all this
but I submit that we, as people in-
terested in thc maintenance of law
and order and of orderly progress for
our country, feel that such provisions
should be there and if they are not
there, they should be introduced. I
have not been able to hear the exact
words the hon. Minister was pleased
to utter, but if this Bill does not give
this power to the Registrar, I am one
of those who would like that this
power should be conferred on the
Regisirar and proper amendment
should be made in order to make it
absolutely clear that the Registrar
will in fit and proper cases have the
right to cancel the registration of
newspapers which, for instance, in-
dulged, according to the hon. Member
who just preceded me, in vyeilow
Jjournalism. We know what it means
and 1t is not necessary for me to
dilate upon this. I believe that 1n
order to have a Press which will not
have the power to create mischief, to
disturb the existing order and to help

subversive  elements, this power
should be conferred on the Press
authorities so that they can cancel

the registration of newspapers which
in the opinion of the Government—
of course in the opinion of responsible
officers . of the Government—are
carrying on such propaganda which it
is not desirable that it should be
allowed to be continued in the inte-
rests of orderly progress of the
counitlry.

Then, Sir, another provision which
deserves mention is that in the event
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of a printer or publisher leaving the
country for a period of 30 days or
more a new declaration should be
made. Now, I do not know if this
period of 30 days is the correct period.
Thnie are some people who can leave
the country within a matter of a few
hours by aeroplane and not be avail-
able for answering any charges that
may be levelled against them for
things inat are done in their name or
under tneir implied authority, What
happens is this. The printer or the
publisher is responsible for all that is
published in the newspaper. Some of
those rich proprietors of publishing
houses and printing presses are so0
weaithy that for them a ticket for a
journey round the world is a matter
of esery day oceurrence and there-
fore, they can leave the country at
any time and may not be available to
answer any charges that may be
levelled against their newspaper in
their absence. So it is desirable that
if a printer or publisher leaves the
country there should be another
person appointed in his place and
l.csh declaration to that effect should
be made. Now there may be cases
hat 2 prinier or a publisher, who is
not a 1esident of India, may be carry-
ing oh some illegal activities in this
country, he may carry on some sub-
versive propaganda and when he
kicws that the strong arm of the law
is likely to reach him, he may just
tscape and leave the country leaving
the titular printer to answer the
charges.

Mgr. DEPUTY CHAIRMAN:
would like to take more time?

You

SHrr AKHTAR HUSAIN: Yes, Sir.

Mg, DEPUTY CHAIRMAN: You
can continue tomorrow. The House
stands adjourned till 11 A.mM. to-
charges.

The House then adjourned
at five of the clock till eleven
of the clock on Tuesday, the
9th August, 1960.
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